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CENTRkL ADMINISTRATIVE TRI UNAL 
GJWAHAT I 3ENCH: 

Oriainal ipplication 

so k etitiOn No. 	 J 
Contempt tition No 

4, Rview ;pplic3t ion No. 

A ppl e cant  

Rsp0nd ant 

tdvocate for the 	 ....... 

.. 	 - T 	. ... 
6•.. ••• •.. ...... tss••' •• 

i\dvocte fdr the Rsponcant(S). 	....... . . 

27.020061 Present: Hon'ble Sri K.V. Sathidanandan 
Vice-Chairman, 

I 	. 	

. 	
I 

There are 78 Applicants in this 

Lpplication. who are working as Nursing 

Staff in the Assaxu Rifles. The Applicants 

tare civilian employees and they are not 

iven due pay scale as recommended by 

he 4th and 5t1i Pay Commission although 

fae  same was given to the Nursing Staff of 

her Central Government Orgaiiisations 

nd Central Police Organisations. The 

Jpplicants earle apprached this 

Tfibunai by way of hung O.A. No. 

21/2001, which was disposed of directing 

te Respondents to consider the grant of 

p)3r scales and aflowances of the. 

Applicants. But the Respondents did not 
di,  so. Aggrieved by the said inaction of the 

Rondents the applicants have filed 

t].s application. 

Beard Dr. J.L. Sarkar learned 
couiisel for the Applicants and 14s. U. Des. 

learned Addi, C. for the 
Respondents. 

; p at.ion 
L ¼'. 	F. ........ ..'',- 
L ;. 	 •1 

.............. 

1-q 	-hCk 
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I 
Cont.d/ - 
27.06.2006 	Comddering the issue inlved, the 

application has to be adinitt3. Admit. 

• issue notice to the Respondents. 

Ise e OA^ 	 Post on 11.0&200(A. in the 

meantime, the Respondents Jre at liberty 

to filereply statement. 	I 
(J22 	ç3eyI 4 /D 	-' 

r72. 467-35 

IT 
( 

\ 1z io V 	Vya 64 

Wt4 Lw' 2#t 

Lerne4 ceun eel for the R.sp.ndent 
ntM to filo. reply. Lot it be 

Pest the 'ntter Sn 2. 

VLC&MtrI**n 
.. 

(O 	 26. 10.2006 Present: HoniileSH k.v. Bachidanandmi 2i'irC) (::' 
Vice-Chairman. 

IJ9 Y- 'or'tv 

k/wIl 

t1 QM 

i. 

/mb/ 

Learned 	Counsel . for 	the 

Respondents wanied time to fi1.e reply 

statement. Let it be done. 

Post on 05.12.2006. 

Vice-Chairman 

Vice-Chairmen 

Pset on 11.09.2I06 

I 	. 	1 
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iv, 
	 O.A. 160/06 	

a ,  N 
5.12.06 	counsel ±orthe respondents submitted 

that she has already filed written state-
merito 

post on 3.1.07 for hearing. In the 
meantime the applicant may file rejoinder, 
if any. 

240 	 kx- 
vice -Chairman 

Ll 

25.1.2007 	Post on 22.2.2007. Tn the ineantini 

Applicant is at liberty to file rejoinder, if 

t -obJt 	 any. 

/bb/ 
Vice-Chairman 

2 

22.02.2007 	DrJ.L.Sarkar, learned counsel for 

the Applicants submitted that he would 

like to file rejoinder and he will put his 

best efforts within one week. Let the 

case be posted on 01.03.2007 on the 
hearing list. 

Vice-Chairman L 	/b b/ 

1-3-07 	Post before the next aväilebk 
Division Bench for hearing. 

=11* 4 
	

CQ 
Member 	 Vce-ChR1rnia.n 

pg 

4AL cce- /s,  /T4t4 

;7 ) _ 

-------- 
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Vico -Chairman 
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• 	4 	 0.A.No.160/2006 

15.03.2007 Present: Hon'ble Shri K.V. Sachidanandan, 
Vice-Chairman 

• 	- 	 Hon'ble Shri Tarsem Lal, 
Administrative Member. 

Post this matter before the next 

Division Bench. 

Member •,. 

nkm 

23.42007 Present: The Hon'ble Mr. G. Shanthappa 
Member (J) 

The Hon'ble Mr. G. Ray, Member (A) 

Mr. S.Nath, learned counsel represented 

Dr.J.L.Sarkar, learned Railway Standing 
Counsel and submitted he has personal 
inconvenience to attend the case. Accordingly, 

-' 	 case is adjourned. 

Call on 07.05.2007. 

__7Member-(J) Ma(A) 

/bb/ 

J_ 	7.5.07 	post the matter after one month. 

A \  

V  

9 .o5 
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12.05.2.008 	Heard Dr J.L. Sarkar, learned Counsel 
appearing for the Applicants and Mrs M. 
Das learned Addi. Standing Counsel for the 
Union of India and perused the materials 
placed on record. 

For the reasons recorded eparately 
the O.A. is disposed of No costs. 

A1t er't 

	

(Xh- s1ram) 	(M.R 	anty 

	

Member (A) 	Vice-Chairman 
ii km 

"° 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 160 of 2006 

/ / 

/ 

DATE OF DECISION: 12.05.2008 

Mrs Annamma Alex and 77 others 	 ...APPLICANT(S) 

Drj.L. Sarkar and Mr S.N.Tamuli 
	

ADVOCATE(S) FOR THE 
APPLICANT(S) 

- versus 

Union of India & Ors, 	 RESPONDENT(S). 

By Advocate Mrs M. Das, Addi. C.G.S.C. 	ADVOCATE(S) FOR THE 
RESPONDENT(S) 

CORAM: 

The Honbl.e Mr. M.R. Mohanty, Vice-Chairman 

The Hon 4 bl.e Mr Khushiran, Administrative Member 

Whether reporters of local newspapers 	 YIr  
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 	Yes/Ne 

Whether to be forwarded for including in the Digest 
Being compiled atJodhpur  Bench and other Benches? YesNt( 

Whether their Lordships wish to see the fair copy 
of thejudgment? 

vire- irman/Mem1;_e_r_ 

..i....... 
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- / CENTRAL ADMI•NISTRATIVB TFk1DUNAL 
GUWA}L&TJ BENCH 

Origina) Application No.160 of 2006 

Date of Order: This the 12 11  day of May 2008 

The Hon'ble Shri MR Mobanty, Vice-Chairman 

The Hon'bte Shri Khushiram, Adrninistrative Member 

Mrs Annamma Alex, Sister 
Mrs Sjioa Mao, Sister 
Mrs Karma Galkwa), Sister 
Mrs Arupa Bordoloi, Sister 
Mrs Natham&, Sister 
Mrs Beena Darjee, Sister 
Mrs Kunjamma Thomas, Sister 
Mrs Sa)amrna Chacko, Sister 
Mrs A. Basumatari, Sister 
Mrs N. Sitholu, Sister 

Ii... Mrs N. Mani Devi, Sister 
12, Mrs Chanckabala Sharma, Sister 

Mrs R;Vanchong, Sister 
Mrs Santa }3abu, Sister 
Mrs Sosamma Jacob, Sister 
Mrs B. Kyndit, Sister 
Mrs L. Labrean, Sister 
Mrs C. Vhoihou, Sister 
Mrs R. Lama, Sister 
Mrs Chandrabati, Sister 
Mrs Luchiana Toppo, Sister 
Mrs Bishnu Kumari, Sister 

23 Mrs Thankamma Thomas, Sister 
Mrs V.B. Nair,, Sister 
Mrs N.K. Thappa, Sister 
Mrs K. Mulu Devi, Sister 
Mrs Santi Gonda, Sister 
Mrs K. Bhat±acharjee, Sister 



Mrs Valsamma \IM, Sister 
Mrs Vungman, Sister ,  

31, Esther Isaac, Sister 
R.T. Mat S/Nurse 
L. Mencha Devi, S/Nurse 
L. Shanti Bate Dev, S/Nurse 
Waheeda Begum, S/Nurse 
Madhuri Bhiyel, S/Nurse 
HJldaris Syndor, S/Nurse 
Sita Rani, S/Nurse 
Sini Thomas, S/Nurse 

40.. Shajijoseph, S/Nurse 
BencyJohn, S/Nurse 
Shanti Rana, S/Nurse 
Shajimol Thomas, S/Nurse 
Agestinajojowar, S/Nurse 
Bindiya Das, S/Nurse. 
Adahamao,S/Nurse 
Swarup }ani, S/Nurse 
Mite Tamang, S/Nurse 

49, Balaka Beck, S/Nurse 
50. Bina Dahal, S/Nurse 
Si. Sheela IL, S/Nurse 

BB Topo, S/Nurse 
Mama Kachari, S/Nurse 
MaryJacob, S/Nurse 
Sttjatha Lithbu, S/Nurse 
ChandraKala, S/Nurse 
Halen Basumatary, S/Nurse 
Sharmila Gogoi, S/Nurse •  
Renu Bala, S/Nurse 
Jolly Kuit±y, S/Nurse 
Beena Jose, S/Nurse 
Geeta Sunar, S/Nurse 
Manju Han Kumar, S/Nurse 
Lolikholia, S/Nurse 
T Kamini Mao, S/Nurse 
SunitaBhuyan,SsP 



3. 

KM Kangnieini, S/Nurse 
Chandrabati, S/Nurse 
Lalita Tukey, S/Nurse 
Dill Rai, S/Nurse 
T. Kipgen, S/Nurse 
Uma 81st:, S/Nurse 
Caroline Mariny, S/Nurse 
Goumaya Shahi, S/Nurse 
Rashmi Swii, S/Nurse 
Babfta Prasad., S/Nurse 
Boby Borah, S/Nurse 
Manna Rjohnson, S/Nurse 

All are working as Sisters/S Nurse at 
Assam Rifles Hospitals in different places 

Applicants 
ByMvocates DrJ.L Sarkar and Shri S.N. Tamull. 

versus 

Union of India, represented by the 
Secretary, 
Ministry of Home Affairs, 
North Block, New Delhi. 

The Director (Police Finance) 
Ministry of Home Affairs, 
North Block, New Delhi. 

The Secretary 
Ministry of Health and Family Welfare, 
Department of Health, 
Government of india, 
New Delhi. 

Director General, 
Assam Rifles, 
Shillong-79301 1. 

By Advocate Mrs M. Das, Addi. :C.G.S.C. 

••44 

Respondents 
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OIIDER (ORAL) 

M.R. MOHANTYA VICE-CHAIRMAN 

Claiming pay scales, as granted to similarly placed staff in 

other Central Government Organisations, With effect from 0101.1996; 

the Nursing Staff of Assam Rifles had to undertake a number of 

litigations and, ultimately, the Government of India vide Order dated 

I 5.02.2005 (a copy of which is at Annexure-J) had granted the 

following relief to the Nursing Staff of Assam Rifles Organisation- 

"Posts 	 Pay Scale 
Staff Nurse 	 Rs.5000-8000/' 
Sister 	 Rs.5500-9000/-" 

While the aforesaid pay scale was extended to the Nursing 

Staff of all Central Government Organisations with effect from 

01.01.1996, the authorities of Assam Rifles implemented the above 

said pay scale only prospectively; for which the members of the 

Nursing Staff of Assam Rifles Organisation h ad to approach this 

Tribunal with the present Original Application filed under Section 19 

of the Administrative Tribunals Act, 1985. This O.A. was filed during 

June2006. 

By filing counter during November 2006, it was disclosed 

on behalf of the Directorate of Assam Rifles as under 

"..............proposal for grant of arrears from 
01.01.1996 has been forwarded to the Ministry vide this 
Directorate letter No.11 10I1/Allce/A1/Med/2005 dated 
20 October 2005 and the same is under consideration at 
the Ministry of Home Affairs.' 

" .................they have submitted petition for arrears 
of pay with effect from 01 January 1996 and the same is 
under consideration at the Ministry of Home Affairs." 



(c) ' ............,..based on the directions of the learned 
tribunal dated 16 August 2001 in O.A.No.24/2001, the 
staff nurse and sisters were granted higher pay scale from. 
Rs.4500-7000/- to Rs.5000-8000/- and from Rs.5000-
8000/- to Rs.5500-90001- respectively vide Ministry of 
Home Affairs letter No.I1.27014/9/2001-PF/W dated 15 
February 2006?' 

4. 	The Applicants having filed a Rejoinder, the Respondents 

filed (onl3.06.2007) è Reply to the said Rejoinder. Alongwith the said 

Reply to the Rejoinde5, a copy of the Home. Ministry letter dated 

21.03.2007 has been placed as Annexure-R15; the text of which reads 

as under:- 

"To 
The Director General, 
Assam Rifles, 
Shillong-793011. 

Sub: Upgradation of pay scales of Staff Nurses. 

Sir, 

In supersession of this Ministry's letter of even 
number dated 15.2.2005, 1 am directed to convey the 
approval of competent authority for sanction of following 
pay scales to the Nursing Staff of Assam Rifles with effect 
from 01.01.1996 notionally, however, actual benefits will 
be extended with effect from 17.1 .2005:- 

SLNo. 	Posts 	 Pay Scale 

(I) 	Stall Nurse 	 Rs.5000-8000/- 

(ii) 	Sister 	 Rs.5500-9000/- 

2. 	The Nursing Staff is entitled for [blowing 
allowances: 

SiNo. 	Altowancös 	Existing Rule 	Revised Rate 

(I) 	Nursing Allowance R9.1501- p.m. 	Rs.3001-p.m. w.e.f. 01.8.97 
(for Nurses only) 

(ii) 	Untform Allowance Rs.15001- pa. 	Rs.1500/- p.a. upto 018.97 and 
(for Nurses only) 	 R9.30001 p.a. 



(UI) 	Washing Allowance R9.8010 p.m. 
(for Nurses only) 

(iv) 	Washing Allowance R9.30/-p.rn, 
(for other group C 
&DStaff) 

Rs.751- p.m. upto 01.8.97 and 
R9.1501- p.m. w.e.f. 01.8.97. 

Rs.60/- p.m. 

These allowances shall be admIssible subject to the 
condition 	laid 	down 	vide 	letter 	No..11.2 701 2/6/99- 
PF.I/PF.II(VoLII) dated 07' October, 2004. 

This issues with the concurrence of Ministry of 
Health vide their ID No.571PMS/2005 dated 18.12005. 

This issues with the concurrence of IFD of this 
Ministry vide their Dy. No.1 60/Fin .11/2007 dated 07.32007. 

5. 	Thus, the Respondents (Government of India) have finally 

agreed to grant the Revised Pay Scale (of Rs.5000-8000/. to Staff 

Nurse and Rs.5500-9000/- to Sisters) to the Nursing Staff of Assam 

Rifles Organisation notionally w.e.f. 01.01.1996 and actually from 

17.012005. 

We have heard Dr J.L Sorkar, learned Counsel appearing 

for the Applicants and Mrs Manjula Das, learned AddL Standing 

Counsel appearing for the Respondents and perused the materials 

placed on record. 

In course of hearing, Dr Sarkar, leaned Counsel 

appearing for the Applicants, raised the point that when the N ui-sing 

Staff of all other Ministries were granted the Revised Pay Scale (of 

Rs.5000-8000/. and Rs.5500-9000/-) With effect from 01.01 .1996, 

there were/are no reason not to extend the said benefit actually from 

that date; there are no reason to grant the said benefit notionally from 

01.01.1995 and there are no reason to extend the saidnefit 



prospectively from 18.01.2005/an imaginary date. He argued that the 

dote 18.01.2005 has been fixed un-reasonably and arbitrarily. 

No reason (as to why 18.01.2005 has been fixed for actual 

payment of the Revised Pay Scale; whereas 01 01 .1 996 has been fixed 

universally to Nursing Staff of all Organisations of Government of 

India) has been ascribed in the Reply to the fiejoinder filed, in this 

case, by the Respondents nor in the order under Annexure-R/5 dated 

21.03.2007. 

It appears, there are enough force in the contention of the 

Applicants' Counsel. The date 18.01.2005 appears to: be a wholly Un-

reasonable one. 

By taking a clue from para-4 of Mnexure-R/5 dated 

21.03.2007. Mrs Manjula Des, learned Add). Standing Counsel for the 

Union of India, has, however, tried to explain that the Ministry of 

Health having granted the concurrence (vide their I.D.  

No.57/PMS/2005) on 18.01.2005, the payments (in the Revised Scale) 

has been ordered to be made, actually, with effect from that 

date/18.01 .2005. 

This stand of the Respondents side is not acceptable. The 

Revised Pay Scales were, ordinarily, to be extended to the Applicants 

with effect from 01.01.1996 for the reason of the provisions of Pay 

Rules of 1996 (notified on 30.09.1997). After a protracted litigation, 

the same was extended, belatedly, by the Order under Annexure.J 

dated 15.02.2005. This Tribunal passed orders on 16.08.2001 in 

O.A.No.224/2001. Despite that the Respondents slept over the matter 

for almost 5 years. Only when the Contempt Proceeding 



against the Respondents, they took refge of Health Ministry and 

passed the order in February 2005. Now they cannot take advantage 

of their own laches of the past to put the Applicants to irreparable 

loss. While executing the same/belatedly issued order, the benefits 

were being extended prospectively (w.e.f. 15.02.2005); for which the 

Applicants represented to grant the benefit with effect from - 

01.01.1996. Without hearing from the Respondents, the Applicants 

approached this Tribunal with the present case; which was admitted 

on 27.06.2006. Well before that date, the Directorate of Assam Rifles 

moved the Home MInistry (on 20.10.2005) to extend the benefit of the 

Pay Revisions with effect from 01.01.1996. The Ministry (of Home 

Affairs) during pendency of this case, however, extended the benefit 

with effect from 17.01.2005. When the matter was pending with this 

Tribunal, the Respondents were estopped (for the Reason of the 

provisions under Section 19 (.) of the Administrative Tribunals Aet, 

1985) to pass any order on the points in issue. 

12. 	In the above premises, the Respondents having failed to 

show any valid reason not to extend the actual benefits of the Pay 

Revision with effect from 01.01.1996 to the Applicants and since the 

Pay Rules of 1997 have provided replacement Pay Scale of Rs.5000-

8000/- and Rs.5500-9000/- with effect from 01.01.1996, the 

Respondents are hereby directed to grant the Pay revision (as has 

been granted under Annexure-J dated 15.02.2005 and Annexure-R/5 

dated 21.03.2007)to the Applicants with effect from 01.01.1996. The 

order under Annexure-R/5 dated 21.03.2007 hereby modified  



to the above extent. Differential arrear dues at higher rate, with effect 

from 01.01,1996, should be released to the Applicants within next 90 

(ninety) days. With these directions, this case stands disposed of. No 

costs. 

K(KHUSHI.~' 	 - M. R.MOFLNTY) 
ADMINISThATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 	 El 
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IN THE CENTI IA1)M1MST ATWE 
11 1,1 1tT1JJ 

GUWAIIATI BENCH: GUWAHAT1 
OA.NO.LJIL. OF 2006 

' Mrs A c'nmrna Alex & others 

U.OJ & Others 

The applicants are Nursing Staff of the Assam Riffles. They are civilian 

employers They were not given due pay scales as recommended by the 4th and 5th 

pay commissions although the same was given to Nursing staff of other Central 

Goveii66ifOigauiiza1ions and Central Police OlBanizalions. The appliapmach'ct 

Ifis tEon'ble Tribunal by filing OA No 2412001 which was disposed of by reasoned 

aider and directing ihe respondents for consideration ofthe pay scales and aliowences. 

The respondents passed order dated 63.2002 denying the pay scales. The applicants - IRA-
another OA. (OA No. 22212002) which was decided on 8.82003 and reasons ofdenial 

ofthe scales by order dated 6.32002 was set aside. The Hon'ble Tribunal was pleased 

to directedthe respondents to considerafresh ep ckmsly preferably within 2 months. 

Respondents made under delay and passed orders latter dated 1522005 implementing 

the scales without mentioning the date of effect, But the applicants have not been paid 
from I l 1996 (5th CPC) . Applicanithercfore pray for implemen1a1ioi$ of the scaIe5 

announced by ltta dated 15.21005, w.ei 11% for which the earlier ors were 
filet 

(I 

( 
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IN TUE CEINTRALLADMINISTRAT 
TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
o.A.oiP_OF 2006 

Mis Aiamma Alex & otheis 
MOV 

 & Other 

SI No 	Pailicuiais 	 Page No 

I) Wginal Applicalioa 

2) Vfi 

3)AnoxweA ..................... - ............... _............... 

AnngxureB 

AimxuicC.  .................................. .................... 

6 	AnnexumD...... ... ..................................... ......... 

7) AnnexweE 

*) AnnexumF....................................................... 

9 Aimewe6........................................................ 

10) Annexurelt......................  .... .................. ---- 

II) A.mexuzcl ........................................................ 

12) AnnexureJ...................... 

I3)AnneweK--- .................. --- ......... ......... ....... 

1 -3 

o 470 \ 

. I -o 33 

4 
1l 

Filedl3y 
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TRIBUNAL 

O.&NO-L. 

I. Mrs Aia Alex, Sister .  

2 Mis. SajioaMao,Sister 

3, Mis. Karma (iaikwal, Sister 

4. Mis. Arupa Bordolai, Sister 

5. Mis. Náihamd, Sister 

6. Mis. Beena Darjee, Sister 

7. Mis. Kunjamma Thomas, Sister 

8. Mis. Salamma Chacko, Sister 

9. Mrs, A. Basumalari, Sister 

10. Mrs. N Sitholu, Sister 

ii. Mrs. N. Maiü Devi, Sister 

12. Mis. Chanckabala Sharma, Sister 

13. Mrs. ltVancbon& Sister 

14. Mrs. Santa Babu, Sister 

15. Mis. Sosamma Jacob, Sister 

16. Mis. B. Kyndil, Sister 

17. Mrs. L. Labrean, Sister 

18. Mrs. C. Vhoihou, Sister 

19. Mrs. itLama, Sister 

20. Mrs, Chandrabali, Sister 

21 Mrs. Luchiana Toçpo, Sister 

22. Mrs. Bishnu Kumari, Sister 

23, Mrs. ThankammaThomas,Sister 

 Mrs. VS. Nair, Sister 

 Mis. N.K. Thappa, Sister 

26, Mrs. K.MuIa DCVI, Sister 

 Mis. Santi Gonda, Sister 

 Mrs. K Bhattacharjie, Sister 

 Mrs. Valsamina VM., Sister 
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 Mis. Vungmán, Sister 

 Esther Icaac, Sister 
32, RT Anal S/Nurse 

33. L.Mentha)eyjS/Nuzse 
34, L. Shanti Bala flevi, S/Nurse 

 Waheeda Begun, S/Nurse 

 Mádhwi Bhiyd, S/Muse 
 Hildaris Syndoi SfNurse 

 SitaRani,S/Nurse 

 Sini Thomas, S/Nurse 

 Shaji Joseph, S/Nurse 
• 	 41. Bency John, S/Nurse 

 Shanil Rana, S/Nurse 

 Shajimol Thomas, S/Nurse 
• 	 44. Agestina Jojowaz, S/Nurse 

45. Bindiya Das, S/Nurse 
46, Adabamao, S/Nurse 

 Swamp Rani, S/Nurse 

 Anita Tamang, S/Nurse 

 Balaka Beck, S/Nurse 

 Dma Dahal, S/Nurse 

 Sheela TX., S/Nurse 

 BB Topo, S/Nurse 

 Mama Kachari, S/Nurse 
 Mazy Jacob, S/Nurse 
 Sujatha Limbu, S/Nurse 

56 Chandra Kala, S/Nurse 
57. Helen Basumatzy, S/Nurse 

• 	 58. Sharmila Gogoi, S/Nurse 
 Renu Bala, S/Nurse 
 Jolly Kultty, SINwse 
 Beàna Jose, S/Nurse 
 Geeta Sunar, S/Nurse 
 .Manju Earl Kumar, S/Nurse 
 Lolikholia, S/Nurse 
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CI 

T Kamini Mao, S/Nurse 

Sunita Bhuyan, S/Nurse 

KM Kangmeini, S/Nurse 

Chandrabati S/Nurse 

Lalita Tirkey, S/Nurse 

70, Dlii Rai, S/Nurse 

tKipgen,S/Nuise 

Uma B1s1, S/Nurse 

Caroline Mariny,, S/Nurse 

Goumaya Shahi, S/Nurse 

Rashmi Sum,, S/Nurse 
• 	 76. Babila Prasad, S/Nurse 

Boby Borah, S/Nurse 

Manna R Johnson, S/Nurse 
AN are working as SterS.Nnne at 

Assam Rifles Hospitals in different pJaceL 

..Applicants 
AND 

UnIon of India 
Represented by the Secrdar 
Ministry of Home Affiuirs 
North Block, New Delhi 

1 The Director (Police Finance) 
Ministry of Home AiThirs 
North Block, New Delhi 

el 

Ministiy Health and Family Welläre 
Department of Health 
Government of India 
New Delhi. 

4. Director General Assam Rifles 
Shillong- 793011 

Respondents 
Details of the Application: 

L 	Par$ienlars of the order against which the application is made: 

The application is made for granting pay scalesof staff,  nurse and sister Rs. 



MON 

CP 

5000-8000/-and Rs 55001- 9000/- respectively with retrospective effect from 1.1.96, 

the said scales have been sanctioned by Ministry offlome Affairs Memo No.1127014/ 
9/2001 PF N dated 1512005; and also for respective pay scales of Rs. 1400-2600/-
and Rs. 1640- 2900/- for staff nurse and sister under the 4th pay Commission with 

effect from 1.186. 

2. 	Jurisdictions: 

The applicants declare that the subject matter of the application is within the 

jurisdiction of the Hon'ble Tribunal. 

3_ 	liuiitation 

The applicants declare that the application is within the period of limitation 

under section 21 of the Administrative Tribunal Act, 1985, 

4. 	Facts of the Case: 

41 That the applicants are citizens of India and as such are entitled to the tights 

and privileges guaranteed by the Constitution of India 

4.2 That the applicants are working as nursing staff in the Assam Rifles and are 

Civilian employees, as Sisters, Staff Nurses. The applicants have a common cause of 

action and they pray for the permission to file the common applIcation under Rule 4 
(5) (a) of the Central Administrative Tribunal Rules, 1987, 

4.3 That the appointment in the nursing cadres are made from qualified candidates 

and at present as a national policy admission into nursing schools or nursing training 

centres are made from higher secondary (ic. 10+2) passed candidates for nurses. The 

training is for general nursing and midwifery. Presently the training period is 3 years 

and such qualified candidates are appointed as staff nurses in Assam Rifles Hospitals/ 
Health Units. it is stated that there is no scope of such qualification In nursing for 
candidates with basic qualification less than (10+2), in the country. Matriculates or 

equivalent (ie 10+0) are not eligible for, 3 year nursing training. Auxiliary Nurse 

Midwifrzy Training is given to Matriculates and the training is for 1 year6 month, and 

they become eligible for appointment as Auxiliary Nurse Midwifr. 

44 That as already stated admission into the 3 year nursing course is restricted to 
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those who have (10+2) basic qualification. In other words. No person shall be eligible 

for admission in the 3 year nursing course without the basic (10+2) qualification. 

45 That the matter ofservice condition and scale ofpay ofthe nursing staffreceived 

due consideration by the different pay commissions. The welfue Government of India 

was also keen to improve the conditions of service and pay scales of the nursing staff 

From the 3rd piy commission there has been improvements in the pay scales ofnursing 
staff and as such the Cenirat Government including the Minisiiy of RaIlways accepted 
the pay scales etc. recommended by the different pay commissions. After the 5th pay 

commission recommendation the Central Government has accepted the scale of Rs. 

5000-8000/- for staffnurse and Rs. 5500-9000/- for nursing sister These are effective 
fian 01.01.96.. 

A copy of the statement showing salaries and 

allowances of nursing personnel (from the Indian 

Nursing year Book 1996-97) is enclosed as 
Anuexure-A 

4.6 That the Government of md ía has implemented the scale of Rs. 5500-90001-to 
the staff nurses of Central Police Organizations (for shoit C.P.Os.) and Rs. 5000-

8000/- for other Central Government Nurses and for the sisters the scale of pay of Rs. 
6500-10500/-for C.P.Os. and Rs. 5500-9000/- for other Central Government nurses. 
Most unfortunately the Staff Nurses of the Assam Riflesven the pay scale of 

Rs. 4500-7000/- and for Sisters the Scale given was Rs. 5000-8000/-. It is stated that 
the nursing staff of the Assani Rifles discharge the same duties like the nursing staff 

of Ci'.Os. and other Central Government nursing staff ofCN )s. and other Central 

Government nurses. A comparative position of the scale is furnished below: 
(w..ei 1.1.96). 

Pay Scale of C.POs. Other Central Govt Assam Rifles 
Staff 
Nurses 

Rs, 5500-9000/- Rs. 5000-8000/- Rs. 4500-7000/ 

Sisters Rs.6500-10500/- Rs. 5500-9000/- Rs. 5000/- 8000/- 

4.7 That staff nurses are appointed by recruitment form open market by open 
advertisement Such advertisements are made through Directorate of Advertising and 
Visual Publicity; New Delhi and publication in news papers. 

I' 
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4.8 That though the Government ofindia accepted the  recommendation of the 5th 
pay commission for the nursing staff and implemented k the musing staffofthe Assarn 

Rifles have been denied the pay scale recommended by the 51h pay commission. The 

other Central Government nurses were given the scale of Rs. 50004000/- for staff 
nurses and Rs. 5500-9000/- for sisters whereas Is the case of Assam Rifles the scales 
Rs. 4500-7000/- and Rs. 5000-80001- were given to the staff nurses and sisters 
respectively. w.ef 1.1.96 . This is denial of the already sanctioned and existing scales 
of pay and is whimsical and discriminatory, 

49 That representations praying for the higher scales, and allowances were made 

by some of nursing staff by representation dt 1612.99. The said representation was 
forwarded to the Directorate General by CMO. (CJIS), Shillong-7 on 16.12.99. 
Thereafter further representations were also made on 27.4.2000 and 07.06.2000 praying 

for higher scales, and allowances. These representations were also forwarded and 
recommended accordingly but no reply to the representatIons have been received. It is 
stated that in his letter dt 27.4.2000 the C.M.O. (C.H.S), Assam Rifles  Hospitals 

Copies ofrepresentaiion dt16.1199. 27.4.2000 and 

07.06.2000 with the respective forwarding I 
recommendation letters are enclosed as Awxue R 
C and D respectively, 

4.10 That the applicants were also being denied the sanctioned allowances to the 
nursing staff They were being paid uniform allowances of Rs. 200/-p.m. and washing 
allowances Rs. 30/- p.m. . They were entitled to nursing allowance Rs. 1600/-p.nt, 
uniform allowance Rs. 3000/- p.a. and washing allowance Rs. 150/- p.m. . These revised 
allowances were not being paid to the applicants but paid to other Central Government 
Nursing Staff The Government of India, Ministiy of Health and Family Weftre as 
already circulated the amount of allowance to be paid to the nursing staff under the 
letters dt. 2.7.98 and 26, 7. 98. By the order dated 6.3.2002 these were denied and 
nursing allowance Rs. 1501- p.m., uniform allowance Rs. 400/- p in., and washing 
allowance Rs. 60/- p.m were given w.e.f 1.8.1997. 

4 

4.11 That the applicants serve the ailing persons like the nursing staff of the other 



Central Government Organizations and including those in the C.P.Os. but most 
unibriunatelyihey were deprived ofthe due pay scales and were given less emoluments. 

4.. 12 That the applicants have a grievance for non sanction of the scales being given 

to the nursing staff of the C.POs. Howevei, the present application is made for 

implementation of the pay scales, and allowances as given to nursing staff ofthe other 

Central Government Organizations under the 4th and 5th CJC. The Hon'ble Tribunal 

may kindly permit pursuing the cause of pay scale at par with the scales in CPOs with 

the appropriate authorities separately. 

4.13 That the pay scales of the nursing staff as recommended by 4th and 51h pay 
commission have been given to the nursing staff of the other Central Government 

Departments including Railways and there is no cogent reason as to why the applicants 

are being denied the same. it is stated that the staff nurse and nursing siste& sisters of 

other Central Govt. L)epartment including Railways have been given the said scales 

on the basis of the designation irrespective of qualification ie. those recruited with 

qualification of 10+2 and 3 years (or more) Nurses training course as staff nurse and 

those working as staffnurse with less qualifications viz, matriculates etc. by promotion 

or recruited old standards of recruitment have been given the scale of Rs 5000-8000/ 

-, in the CPOs the scale is Rs, 5500-9000/-% in the case of sisters the scale ofRs. 5500-

9000/- to other central Govt Nurses including Railways has been given irrespective 

of qualification and in the case of CPOs the scale given is Rs. Rs. 6500-10500!- 

414 That an Original Application before this Hon'ble Tribunal stating the above 

facts and praying for the due scales of pay, and allowances was flied and registered as 

OA. No. 24/2001. The respondents filed written statement and in the facts explained 

did not dispute the entidements and prayed fat The Honn'ble Tribunal in the Judgment 

and orderdated 16.82001 heldasundet 

"From the conspectus of the materials, so far 

produced, there is no dispute as to the entideinent of 

the Nursing staff as to the pay and allowances etc. on 

the basis of the recommendations of the 51h Central 

Pay Commission. Their entitlement ofthe pay scales 

mentioned at pam 8.1 and 8.2 of the pleadings were 
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never in dispute. The entitlement of the revised pay 

scales ofthe applicants on the basis ofthe 5th Central 

Pay Commission were not questioned. The 5th 

Central Pay Commission recommendations were 

already given effect to in other Cases. No reason, not 

to speak of good and weighty reasons, disentithng 

the applicantsóiiiWliëiiefifãidiscernIble nor 

any reasons are ascribe for the torpidity in reaching 

atitsdecisIon. 

The ultimate authority to act upon the 

'J' 	ii,rt 	ii all 

No. I, the concerned Ministry- the discretion is vested 

on the said authority. The discretion means sound 

discretion- what isjust, fair, candid and unjwejudiced-

not arbilnuy, capricious or biased- nor an unfettered 

one, Exercise of the discretionary power is unlawful 

where is found to be partial and unequal in its 

operation between different classes, or if it is 

oppressive. It also includes bad fuith, focus on 

irrelevant extraneous consideration over looking 

relevant consideration- decisions based on 

considerations accorded inanikstly on inappropriate 

balance?' 

The Hon'ble Tnl,unal was pleased to issue a direction to the respondents to 

lake decision in the matter of implementation of the 5th Central pay Commission 
recommendations for the applicants. But without considering the matter for 
implementing the recommendations which were remaining unimplemented, the 
respondents disputed the entitlement of the pay and allowances of the applicants. The 

applicants humbly states that the applicants were given pay on non-existent pay scales, 

and denied already sanctioned allowances. The respondents disputed the cutidernents 
on untenable gjuund, and they are also bafred by process and procedure oflaw including 
principle of resjudicata. 

Copy of the judgment in OA No 24/2001 

dated 16.82001 is enclosed as Awiarr-E 

t 
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I' 4.15. That the respondents issued order dated 6.3.2002 stating that it is not possible 

to agree to the upgradation of pay scales. The applicants submit that their prayer is 
payment as per pay commission recommendations which were accepted and not for 
upgradation. The applicants are being paId salary in non-àistenis scales denying 
implementation of the scales accepted and sanctioned by the Govt of India on the 
recommendations of the.Sth CenUal. Pay Commission. This was also not disputed in 
the OA No. 24/2001. 

The respondents have mentioned about the qualification as per recruitment rules 

ie. Mairic and diploma is nursing for Assam Rifles. It is respectfiully staled that the 

fact of qualification has been explained in the OA No 24/2001 and these were not 

disputed. The recruitment of matriculation was qualification prevailing for nurses in 

old period. Present national policy has undergone change with upward standard and 

there is no scope of qualification as Mairic with diploma in Nursing. The applicants, 

except a few who entered in very early period, are having qualification of 10+2 with 

diploma in nursing. All these were maUers in the OA No. 24/2001. But most 

unfortunately the respondents denied the entitlements on the ground of a fictitious 

lower qualification eligibility criterion, although the applicants have higher 

qualIfications. It is reiterated that there was no scope of reciuiinientofmairic + diploma 

in nursing candidates in nursing service because minimum qualification for admission 

in nursing courses is 10+2/Higher Secondary Any lower qualification norm in any 

rule in Assam Rifles has with the passage of time become redundant and in fact at 
present these is no rule providing matriculation as minimum qualification. The 

applicants can not be denied their entitlements on such ground of minimum 

qualification. The minimum eligibility for promotion as sister ie. 3 years service as 

staff nurse cannot be ground for denial of pay scale, promotional eligibility has been 

decided by respondents themselves. In practice also no promotion is made after 3 

years and before 5 years. The applicants state that after the revision of minimum 

qualification and revision of scales by 4th and 5th central pay commission no rule has 

been flamed as alleged for pron1otion eligibility after 3yearsto sisters. 

J COPY of the order dated 6.32002 is enclosed as 

Am,euue-F 
4.16 That there is no rule prescribing minimum qualification of Mairic for any such 
cale of Its 4500-7000-. The recognized council does not accept mattic as minimum 

qualification. The national policy has been changed requiring higher qualification of 
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104-2 as minimum eligibility for nursmg diploma, and as such the respondents cannot 

make any rule prescribIng minimum mairic as alleged, and it is respectfully submitted 

even if rule is made (with minimum maine) the same is violative ofnational, policy for 

public good and would be illegaL 

4.17 That the Indian India Nursing Council is the recognised council for nursing 

education, and as such correspondence was made with the said council on the matter 

of minimum qualification. The council in letter date 16.2002 has also confirmed that 

the Academic Qualification for entrance is 10+2 or equIvalent for staff nurses from 

1986. 

Copy of the letter dated 3.6.2002 is enclosed as 

A..eune-G 

4.18 That the respondents have been deprived the scales of pay sanctioned by 

Government of India after 4th and 5th Pay Commission on wrong inteqwelation. The 

from 111986 (4th Pay Commission) was Rs. 1400-2600/- and not Rs. 1400-2300-
gwen in DGAR, and for sIsters Rs. 1640-2900/-, not Rs. 1600-2600/- gjven in DGAR. 

Similarly after 5th Pay Commission scale for staff nurses was Rs. 5000-8000/- we.f 

1.11996 but were paid in Rs. 4500/- 7000/- (non-existents scale). After 5th pay 
conimission the sisters' scale was Rs. 5500-9000/- but were pad in scales Rs.5000/-
8000/- (non existant scale). There was no rule for scales of pay as Rs. 1400-2300/- or 
4500-7000/- for staff nurses, and Rs. 1600-2600P or Rs. 5000-8000/- for sisters. 

419 That the applicants were also being denied nursing allowances as explained m 

this application though such allovances as explained in this application though such 

allowances were granted by Government of India. The grounds given in order dated 

632002 was vague and without basis. The basis for decision was not disclosed and 

no reason for discrimination or denial of amounts granted by the official orders/ 
circulars had been shown.. 

420 That the applicants and others filed another OA which was registered as OA 
No122/2002 challenging the order dated 6.3.2002 and with the following prayers.. 	4 i A 	P. 	1-- 
The respondents flied written statement contesting the OA. 

The copy ofthe WS in 04 No.222(2002 is enclosed 

4 
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i,  

I as Annexure. H 

421 The Hon'ble Tribunal was pleased to decide the case by an order dated 8,81M 

and set aside para 2 in its enlirity of the Impugned order dated 632002. 

Copy of the judgment dated 842003 is enclosed as 

Aunexurr-I 

422 That the Hon'ble Tribunal was pleased to direct the respondents to consider the 

case of the applicants' in the light of the observations made'. 

That in para 6 of the above judgement It was held as under 

"The reasoning assinged In the impugned order 

rejecting the claim of the applicants are seemingly 

arbrary 

The absurdi& writ large In excluding the applicants 

on the purported grounds criteria for 

promotion in the facts and cireumsiances also cannot 

be a valid reason for excluding the applicants from 

being provided the pay scale given to the Central 

(ioveniment Health Services as well as the Central 

Police Organizations" 

423 That the above findings of the Hon'ble Tribunal were in the context of the 

prayers for equal pay scales as per 4th and 5th CRC. The reasons for not gjving the 

said pay scales during the relevant period communicated by the respondents were not 

legally sustainable and as such denial ofthe same has been arbihwy and discriminatory. 

The applicants have earned the salaries in the 4th and 5th pay commissions pay scales 

by virtue of their works discharged in the respective cadres. They have therefore a 

legitimate and legal right for the amount earned by hard work in their official capacity 

and designation and as such are entitled to the amounts due to them as a difference 

between the salaries due to them in their respective pay scales as per 4th and 5th pay 

commission and the amounts paid to them in the lover non existent scales. 

424 That, the Hon'ble Tribunal was pleased to pass order on OA. 22212002 on 

8.82003 directing the respondents to consider the case of the applicants in the light of 



the observations made,expeditiously preferable within two months from the date of 

the real ofthe order. As a result findings and observations ofthe first case ie. OA. No. 
24/2001 of the this Hon'ble Tribunal by order dated 16.8.2001 continued to remain 

unimplimented and the due claim of the applicant for pay and allowances remained 

unconsidered causing delay in the hands of the respondents. The applicants has had 
to bring the foct of delay to the notice of the Hon'ble Tribunal by filing contempt 
petition No. CP 33/2004. The respondents admitted before the 1{en'ble Tribunal that 

the matter had been under consideration. Further delay was being caused then after. 
The respondents filed compliance reporl In the compliance. report the respondent 

submitted before the court that Nursing staff have been given the following scales. 

(1) Staff Nurse Rs. 5000-80001- 

(ii) Sister 	Rs. 5500-9000/- 

Reference was given to the letter dated 15.2.2005. and the same was produced 

before the Hon'ble Tribunal copy was also givenithe counsel ofthe applicant The said 

letter didift indicate decision in reference to the judgement in (lA. No. 222/- 2002. 
The allowances refeffed to the dates w.e f the date from which these were given. It 

was pointed before the Hon'ble Tribunal that retrospective effect was not indicated as 

regards the implementation of the scales nor the order indicated that thsame was in 

pursuance of thejudgement in OA. 22212002. The Hon'ble Tribunalj1owever pleased 

to close the C.P. keeping it open for the applicants to agitateØ the matter before the 
appropriate authorily. It is stated that the some of the applicants have submitted 

representation in June 2005 to the director General of Assam Rifles requesting for 

implementation of revised scale which effects from 1.1.1996. This representation has 

not yet yield any result 

Copy of Govt. of India's letter dated 1521005 and 

Copy of the representation (which was identically 

1rwarded) are enclosed as Annexure-J & K 

respctively 

425 That the applicants were being denied pay scales as per the 41h and 5th pay 

commissions recommendations accepted by the Government of India. Other equally 

circumstanced Nursing slaffwerc given the scales. However the letter dated 1512005 

communicated the same scales for the nursing staff of the Assam Rifles also The-said 

letter granted the allowance with retrospective effect from the due dates at per with 

other Nurses in other organi2ations. The pay scales didn't indicate the dates of 



implemen1atIoi. The legal impact is that these scales shall be operative from 1.196 
and corresponding scale of the 4th Pay Commission we! 1186. The judgements in 

the Ok No.24/2001 and 22212002 also found favour for implementation ofthe scales 
for the Assam Rifles Nursing Staff to bring equality with such. staff of other similar 

organ zat ons. The orders denying the scales with reasons of the respondents were 	<C' 

also se aside by the Hon'ble TribunaL The applicants humbly submit that in the 
circumstance of the case they are entitled to the pay scale given by the latter dated 

15.22005 we! 1.1.1996 and the corresponding 4th pay commissions scales from 
1.1.86 

426 That the applicants have a gnevance about the Nursing allowences which is 

not agitated in this application They pzay for the hlerty from the Hon'ble TnTbunal to 
agitate ft the same separately. 

4.27 That the Assam Rifle Nursing Staff are under the Minisily of Home Afluiirs. 
The Ministiy deals with Central Police Organization namely, Border SecurIty Force 

(13SF), lndo Tibetan Boarder Police (ITBP), Assam Rifles, Central Reserve Police 

Force (CJLRF) etc. When all Nursing Staff ofthe organization of the CPOs and other 

Central (Jovts have been given this scales as per 4th and 5th Pay Commissions 
recommendations, applicants humbly submit that, they shall not be discriminated in 
the matter of giving effect from the due dates Ic 1.1.1996 and 1.1.1986. 

428 That  the applicants have been legitimately and diligently pursuIng the matter in 
the appropriate forums and got appropriate orders from the Hon'ble Tribunal also 
vindIcating their legitimate cause. Ultimately by order dated. 8.82003 the reasons of 
the denial of the scale were also set aside by the Hon'ble Tribunal, with direction to 
consider afresh expediciously prefenible within two months but respondents unduly 
delayed and accepted the scales by latter dated 15.2.2005. For the continuous working 
on illegal preinisses, and agaIn for continuous dclay,.In taking the lawful decision 

applicants should not be denied the fruit oftheirrightt'ul claim and protection of law of 

Grounds for rdith with legal provisions: 
5.1 For that the scale of pay in the letter dated 15.2.05 should he given effect to as 
per recommendation of 5th pay commission 1.1.1996. For that the scale ofstaff nurse 
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as recommended by the 5th pay commission and accepted by the Govt of India is Rs. 

5000-8000/- the applicant staff nurses can not be given a scale less than the scale. 

Sitnilarly. in the 4th pay commithion scale also staff nurses scale shall be Rs. 1400-

2600/- and not Rs. 1400-23001- 

52 Forthatlhe scale of musing staff ie. the promotional post from the staff nurses 

as recommended by the 5th pay commission and accepted by the Govt of India is Rs. 

5500-9000/- the applicant sisters can not be given a scale less than that scale. 

53 For that 11w payment in the lower scales to the staff nurses and sisters frum is 

without any reason and is whimsical and discnminaloiy and as such violative of 

Article 14 and 16 of the Constitution of india 

5A For that denial of appropriate scale accepted by the Govt of India offinds 

Ailicle 14,15 and 21 of the Constitution of India 

5.5 For that the denial of accepted scale of pay and payment of emoluments in 

lower scales after Ii 96 is exploitation abbored by the ConstItution ofIndIa and militates 

againstttw fundamenlalrights and directiveprinciplesofConstihitionoflndia Payment 

of lower-  salary we!. 1.1.1996(4th pc) is arbitrary. 

5.6 For that denial of nursing allowances, unifonn allowances and washing 

allowances as sanctioned by the Govt of India is violative of Article 14,16 and 21 of 

the Constitution of India and such denial is also exploitation. 

57 For that the applicants prays for the relIef under the principles ofjustice, equity 

and fair piay and the principle of equal pay for equal work 

5S For that the reasons in order dated 631002 has been set aside by the Hon'ble 

Tribunal. 

59 For that the applicants connot be made to suffer for the denial of the scales on 

unreasonablelillegal grounds and for undue delay in taking the decision ofannouncing 

pay scales. 

6.. 	Details of remedies exhausted: 

I 
c 

ztH 



There is no remedy under any rule and this Hon'blc Tribunal is the only forum 

for iedzessal of the grievance.. 

7, 	Matters not previously filed or lKading,  before any other Court 

The applicants declare that they have not filed any other case in any tribunal or 
I' OA 

Court on the subject (except OA. No, 241200! explained above). 

8. 	Relith sou2ht for: 

Ijnder the acts and circumstances of the case, the applicants pray for the 

following ieiicl: 

8.1 The pay scale of Rs. 50004000/- for stalfnurses and Rs. 5500-900/- for sisters 

should be implemented for the applicants in the respective categories w,eJ 01 0l 96., 

and in scale Rs. 1400-2600/- for staff nurse, and for sisters in the scale of Rs. 1640-

29001- in 41h pay commission w.ef 1.1.1986, and arrears for difference be paid. 

82 The pay scale in letter dated 1512005 (Asun). be imp1emented wei 1.1i996 

83 Any other relief/reliefs the Hon'ble Tribunal may be pleased to grant 

The above relith are prayed for on the grounds stated in pam 5 above. 

Interim relief prayed for 

9 	During the pendency of this application the applicants pray lbr the following 

interim ordet 

9] 	The applicant staff nurses and sisters may be paid salary mthe scale of Rs 

5000-8000/- and Rs 5500-9000/-respectively w.ei 1.1,96 

10 	This application has been filed through Mvocate. 

11 	Pailiculars of the Postal Order 

1) LPO No- 

2)Dale of Issue— 9 /G /o 

3)lssued From— G .t.  P.O. 

4) Payable at— G 5P .0 ( 

12 	Enclousers as stated in the index. 

NJ 
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Verification 

I, 

ShrI...fr.(i(&L 	... : aged about ... I. .... years, working as sister in Assam 

Rifle Hospital......... A.R ..... 	cPo Tere by declear that staterne:nt made in para....... 

to........are true to my knowledge and those made in para........are true as per legal 

advise. 

I have ben authorized by other applicants to sign this verification on their behalf 

which I do accordingly. 

APwTh1 	qLE)( 
Guwahati 
	

Signature 

Date: 
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i'-1 IE FIPTI I C}iN1'RAL IAY COMM ISSION 

Salaries and Miowances of Nursing Personnel 

)JVCU hdl)W t(C the dJiails of he salary StriIcIijrt :nd llIc)wances 	Nii.c:, cnipluycd in Central Govcrnmcii 	spitais atul I ,Ijl(ltjitii as recnwIen(led by the 1ilih Central Pay Coiiiiiiisn i  and aCCCj)t:cl by the (OVCrtitncnt of India. 

111o.piia1 Services 

S. No. categorics 	 Existing Pay 	 Reconj,ne,/ed Pay 	Remarks 
Scates 	 Scales 

Staff Nurse 	 Rs. 1400-2600 	 Us. 5000- 50-8000' 
Rs. 1600-2660 	

.- 	 Rationalisaijon on-Ucs Nurse 	Rs. 11.200.1800 	 Us. 4000- .00-6000 	No Change '/'3. Nursing Sister 	. 	. 1:640.2900 	 R. 5500- 75-9000 	No Change 4. Asstt. Nsg. Supdt. 	Rs 2000-3200 	 Us. 6500-200- 10500 
Rs, 2000-3500 Rationalisation F 	S Dy. Ns, Suptdt 	Its. 2000 3500 	R 7500 750 100() 
L\. s.)ULI-'3t)u 

i 	Nursing 	uptdI Us 	200 1001) 
7 	Chief Nsg. Oflier Its. 	i 3 000-45 00/5000 

,Gornnuni.ty Healii Nursing Services 
1. 	Auxiliary Nur R. 975-1540 

Rs 	1200-2040 
- 2. 	Lady 1 (cal th Vl i tar Rs. 1200-2040 

Rs. 1400-2300 
3. 	Sr. Lady i(aith. Visitor Us, p400-2600 
4 	Jr. PJIN/ 	. . 

School Hcaltii 	ur.co Rs. 1640-2900 
Sr. PHN 	- Rs. 2000-3200 
SJ2pdt. of I )caltl 	School/ 	- 
Chief of P.1 I.N. Us, 2200-4000 

Schools of. N.ursi4 
Clitical lastruc or.  . . 	Rs. 1 640-290() 
Sister Tutor Us. 2000-3200 
Senior Futor Us. 2000-3500 

Us. 2500.4000 
Vic Principal Us, 	200.4000 
Principal Tutor Rs. 3000-5000 

Al' Col1cge'of. ursing, New Dcliii 
Clinical lnstrc or 	Rs. 1 (40-29Q() 
PU Nsg. Tutor/ ,.. 	Us. 2000-200 
Supervisor . 	 Us. 2000-3500 
Senior Tutor 	.. 	Us. 2000-3200 

Us, 2500-4000 
Sr., Lecturer 	 Us. 2200.4000 

H .,a 

Us. 8000.275.13500 
Us. 0000-325- 15200 

Separating scales of feeder 
and prontolion grades 
No Change 
No change 

Rs. 4011 l00-600ft 

Us. 4500. 25-7000 

R.s. 5000- 50-8000 

Us. 5500. 7 -9 1 0X) 
Us. 6500-20g. 10500 

Us, 8000- 13500 

lJpgrn,lcaI 

Us. 5500- 175-9000 
Us. 6500-204- 10500 
Us. 75(X)-25 0- 12000 

Upgraded 
Us. 8000.275- I 350) 
Us. 10000-325. I 5200 

Us. 5500. 175-9001) 
Us. 6500. 11)51)1) 

Iit iii a I isecl 
Us. 7500-250- I 2000 

Us. 8000-275-I 3500 

59 
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.5. 	Vi 	Prtncipal 	Rs. 3000-45(X) U.s. 	I 0)00- 325- I . 200 

Us. 3000.50()() Us. 	2000-375- 10500 '  

ks. 3700-5(101) Upgradcd 
7. 	Prineipa,- 	" 	 Rs. 3700-5000 Us. 	1 .1.100- , 100- 18360 

• 	. 	 - 	I 	Rs. 4500-5700 1.Jngraded 
Rceemcnt Sctics were recommended for RA K Collcec (52.67 	Pace 660 Filih Central Pay Cuintnission Vuhunc I.) 

• Union Ministry of Health and Fa jolly \VcI fare 
Nursinu Advisor 	Rs. 3700-5000 Us, 	I-I 	00-40() 	830(1 

Us. :1500_'70() h.i()gFatIC(l 
Dy. Nursing Advisor 	Us. 3000-4500 l. 	I())0.325.I520() 
Nursin;OiI'icer 	Us. 2200..1000 Us. 8000215- 1 35300 

Nursing Staff Under the Railways: Proposed Pay Scales 
Staff Nurse Us. (400-2601) Us. 5000-150-8000 

Us. I (tOO-2600 
2. 	Nursing Sistr Us. 	I 610-290(1 Us. 5500- (75-9001) 
3. Matron Grade 11 Us. 2000-3200 Us. 6500-200- 0500 

Us. 2000-3500 
4. Matron Grade I Us. 2,115-3750 Us. 7000-225- 11500 
5. 	Matron 	 (Gaz..) Group-Il . 	Us. 275-375() Us. 7500-250- 	21)00 

Proposed to be redesignated as Nursing Officer Us. 	.500-4000k 

M ilittiry Nsinp 	vrvice: Prposcd I'iiy Scales - 

I 	ill/ti' kt't it,,,  

Lieutenant •- Us. 2000-2180 . - Us. 8000-300-9500' 
Captain - Us. 2250-3 I 50 Us, 9400-300- (2 100 
M.ajor 	' 	. , Us. 321)0-3600 Rs. 11200-300-14800 

4.' 	Lt. Clicl 	 I Us. 3800-4 	1)0 Rs. 12800.300- (5200 
5. 	Colonel 	, 	 . Us. :000.*1.I00 Us 	I 3400.3()(). (551)1) 
6. 	(3rigu1ier Us. 45(h) --180(1 Us. 14700-3000- (6200 
7.' 	Major Gencral '  Us. '1900-5200 'Us. I 6400-450-20001) 

-' 	 illo.wmes 	"I 
other aitownuces and perks as may be applicable to other Cent ral Govcrittitnt citiployces. Apart 

Iron, thcc ènhancc1 rates, of allowances Nurses arc entitled as following: 

S.4o. AIlovance .1 	' 	Pre--rcvised Us. Revised Rs. Dated and Cvt. Order 
Uiifbrm Allowance 	115000 per annum 300() ( i';A .) FJ'l'cc i ye from August 1, 
YIasI6ng Al(pwancc 	175 per titOltill 

1 . 

Nursing Alldwance 	150 
(-51) 	(p 	'ii.) 	-. 997 G.O. No. Z. 28(1(5/40/ 

per month 300 (pu:.) 98-N/PMS, dated July 2, 1998. 

1Awancc enhnccd 	' 600 p.m. 	 ' El'l'ccti ye From July 15, 1998 
alter Nurses 	Sti'ikc. in Dclhi 	' G . O. No.2 2801 5/86/97-N 

dated July 28, 1998, 

Iiih:tlRcIut:,il 	U) 	i:fitioui 	;Ihw:io:i- 	Itt 	u:ci:il ,u, 	t'.t'ii,he:iit,, 	tlI (t,itt;tI GoVvIllownt, 

60 
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A$c;m Rif1e 	o3pj 
Hp.jy Valiey 
5h1l1ong 7 

3601/P /AI?H/c/ 9 3 	
Dec 99 

	

RiJ 	 . Di.rctorta Gn Ac5 ;i ri:1e n  
ii 

 -- 
y ijjj •\LC1s 'F STIpF NU;SE3 • ______•__ 	------*- 

Afl apl1catjn d.-tr.d 16 Dec 99 suhrjtfed by Staff Nurses o± t4ts ospita Irgrdin:i anc'rrjj 3  of Piy &A11c :L± 	St1f Frses 	SIstrs is 	 in cip1ict1 10r yOur f'r 	 - 	ccsary • - ction piese. •. 

/ 	• 	•: 	Yv 
I 

• 	 • 	
• 

(Dr ) C Deuri) 
CItIO (cnS). 
oic -  Jr 



2.S ANNEKUP 
U7E- 

As b arn _ Hpp7 V11ey 
Sh!11ong. 7 

I.3604/;Rn/2000/7/ 	 c'Apr 2000 

\ 	•:trrii1'h31aya A.Lin iLLL 13 
Dr:CCorte Cen A;in-  1.l.f1rn 

brinch) 
- ShIlloy11 

A1 10ALXE5 CF PT\Y AND AX,LC1STO STAFF !gU<$ES AND _  

Ref your lettGr No I01401E/Misc/11/1.4/99 dated 
21 D•c 19. 

2 	An app1iction dated 21 Apr 2000 submItted by Staff !1uraea 
oS thi4 hosp1ta1 regrdng anorh1ies of Pay & alices of Asm Rif 
SisterandStaff Nurses. aiorigwith c2on,nectéd .lctterB are,fwd 

• herewith in dupuIeate for your. noc:ssry action p1oae. 

3 	The cse Is recorrrideU iflC1Uing rnent.ored in para S of 
a):dv 	J.pplication since the Siàters and Staff flukses of AiiUf 
neither getting CP0s piy scale nor g.ttincj pay sct.e 0Z other 
Contral Govt Nuroes. 

Enc1pin 	four thcets 
2py of MA letters 

/00)Ethc't5 

/ 

Dr D c D 2 .j 
co (cHs- 
OIC 	Hospital 
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. .. 	. J$ExuRED, j. 
1 %  

:an flifl.438 

ro:;r  

. 	 ' 	..YD 	TL Z$)M rIFLE!3 3JTrnS  
C.4tC.1.i9fl- ; 	 __U 

, 	 . .. . 	 ... TALi. 	UI; 	 h 
- . - ----.-- 

k
: 	 . 	 . 

. 	. 	 1 	.. . 
arid humbla aubn.tssion wo the urdera1gn.d . 

a .... 	ri oi: A P UosxplthI. fl - p7 Valloy beg to lay down ths .. 	. . : 

	

ii ithoi for your 1 ,.Ind concidortion. and 9voUcibls. . 	. 
. 	 . 

£L 	.hve rubmittd two application.e dat.ed 16 DeC 9 
- 	.r: 2(RO t 	Zd to IQ tG1fl (A l3rafl6h) v.Lds DOM 

ttr i X.14Q1/Uc/1l/4/99 dated 21 Dec 99 sr4 
dtc 02 y 2000 rapective1.y forgetting the 

uniform alice and waohing alice to 

:u u th cthcr Cmtral Govt Nurses but no axy reply has 

t.0 	ori y o u r or.fico. 

t. 5th CVC wrin crderd during 96 and till date no any 

	

habr tkn for gottinc the equal pay ecale 	'1 

3/pkc1 	i 	like other Crntril Govt Zurcia. This. 
t in tii iorl o the SiL3tera and StaU NUr800 of 

oi 	caa floa ar& cloo gottinçj the oasno pa 
IiO thc. otho r Centrn3. ';tvt I zu r 40 a 	ee are having the eqtial 

103 '2 rs, d p loa in cnorl Mrsing ,nd PUdvif cry 
U :v.iq 	 ten like other all Central 
7, 0 	 ro having 30 bedded, we ar3 doinj ahit 

or 	are tranfrablo. The AR Sim Nurses are 
•• 	'1 )tez/)urtOr inurqency arae where the AR We are 

. 	riz off o ot'n lifc,. Tho AR iuroee neither 

. 	c10 o CPO nor getting tM sc-alo,of  centr4 . 

	

tfl all uvor ourcountry no •my urca are getting 	.. 

4 . 	;n vc c 	11 the 	a p'rniisnion nia' pleice ba 
.'ntc). to 1 	R-l3' 3itevs 	tff .Uuroeø for 1egl 

r; 	or 	ttin the cqu1 pay scale, tlurving alice, Unifotm 
llco t hR $trG nd Staff Nurs o like other 

JOVt ure. 'or this act o hindne t AR .?Iuroes 
r 	I;eEu1 to you .tr. 

T;n 

 

You in anticipation ..  

	

Youry la ithfully, 	. 

	

t'3/104 rmt 	 Pevi, 	. 
Staff MI rDe 	. 
TVIO r/11 R't Thccla 1I(, StLi Iurne 
No, MS/20-  Miss Helan Basumatry,4. 
Staff Nurse 	 . 

t. 	Jun 2000 	 No MS/128 Miss Santi. Rana, Staff 'Nurse.' 

M3 
\iiry 

7 
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• 	 jAflr(URi94, 
s sam 	es Uoi 	nra• 

Happy Valley 
Shi.11ong- 

	

i/1 /2iOo//uL7 	 i1un 2000 

L 	 1iv ?'r ifle 
(cn Am.irn Rif1c 	 .0 

iOAJ,IE3 OF 1'AY AND ALLCES TO sTAFF N1JS S 	
. 0 _£13'rs IN ASSM1 IUFLES 	 : 

1 0 	I 	jnu. ltcr No 1.14015/14,sc/!.ed-4 dated 02 May 2000. 
2 	 Uttton dated 07 JUn 2000 suhnitted byStafE Nuraee 

thiM hopitaJ reg ,--i rding anomalies of Pay & Alices !Of Asoam Rif 
L3 	SiIf 1 1urces io fud heredth for your necessry 

1 	)s)il I)lt'.L)C • 

Q' . 
0 

\pp1.n- two copics 



' 	•..r-• •. 

• 	
.' .11• 

i. •S 	-. 
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ui Si1 1/ 	/tl..t/ 	 Doted, sipillong the ...L4 Jun 2 00 

	

;)t1 jrCf 	20 .jLtCLTQJiS5Afrt(1(1f. 	ISTFH 
fj.Lf 	

'S 

c'd ci Jun 2PDfl riqnrdi.ns anom1ie of' py ,nd ' 
to j, ;ti 'ii1t. 	ite end Staff t'urzo ecd vide AR Hoop 	tter 

r1 fc c ¶O Jim flOO is fwd horaw,th 	Lgrie3. 	, 

(nK7hti) 

1 ) 	 JAr Mnd) 

• 	:-•----------(—_----- 	. 	. 	 •.•.. 	 . •• 	 .. 	 -•• 	 . 	,. 	 . 	• .. 	.: :... 

- for inca • Ynu re requtitated to 

	

'r 	ti1Ittq . Cf 	contrt on the nhoua u,ject mattes 
wi.th A Dnnch thix, Oto in cutur.!. 

riSTSIG11Ty, 

ctf 

• S 	
McdJ' 	TT........... • __- 	•• 	 . 	- 	• 	S 	 - 

	

Wr C 	- 
ClrJ - 

 

- I 4 



/Nrs4 
-f 	

1AIMPOEXUR15 F. 
IN TUi C1 7 N T U Al. AD MINIST P ATIV F Tk llll N A I. 

(1IWA II Al']. hEN CII 

Original Aplicauon No.24 of 2001 

Date of decion: This the 16th day of August 2001 

The Ion'b.l.c 	r JuLce D.N. Cliowdliury, Vice-C ;lirIuLtn 

The Hon'ble Mr K.K - Sharina A1 mvkt-,- 
C LIV'.; 	II.; IP 	RI 

Ms Shanti.. Rana and 137 others 
Applicants 

B.Y Advocates Mr J.L. Sarkar, Mrs S. Deka and 
Itr A. 	Chakrabarty. 

-versus- 

The 	Union of Thdin, represented 
j. 

	
The Secretary 

by 

.' 	llinistry of Home 	Affairs, 
G'overnment of India, 
New 	Delhi, 

TheSecretary 1 
 i. 	Miistry.of Finance, 

0 ovrn meat of India, 
N e w! DeIJu, 
The 1 Secretary 
Miustry of Health and Family Welfare, 
Department of lienLIth, 
Ne w 	1) elh:i.. 	 . 

Director General of Assam Rifles, 
-i 	.ftil3ng. 

- Respondents 
Bdtate 	r B.C. Pathak, 	Addi. 	C..S.C. 

IIII 
Ito 

LR_DijoA1) 

CHO' WIHURY. Ji (V.C.) 
('•i" 	 - 

This 'applicaon' under Secdcn 19 of the. Admijñstratje 

Tribunals Act, 185 has arisen and is directed I ogair1st the action of the 

respndnts an notgivin g ect to the recop m endabons made by the 

ruth Centxal P y Co a 	hc '.ippi ir ILJ irc 1313 in nu in bcr who 
.1 

are ser yang under the Assam Rules in the capacity of Auxiliary Nurse, 

Stuft 1Irse 'and Sisters. There is no dispute that these applicants ate 
1 	. 	. 

renderilig services in the remote areas iii •flUiCnt iiifrsted areas and 



- 	 V 	 V 4 V  

V  

absorbed 	in 	the 	isicilicat 	L:L V 	and 	iisiu;iii,' 	of 	t:hc 	Inc ni bus; 	of, 	I lie 	forces 

dS 	I 	dil 	a , 	civili i 	I 	LII 	Ci ill I 	I 	P i Y 	Co III Iii I 	i 	SUi III itt LII 	a 

re port 	and 	the 	Filth 	Pay 	Co Ill n:ksi.orj 	in 	iL_-i 	1000 a a endauons 

as. 	to 	the 	SLI1;lCy 	sLrucLuIe 	a n d 	a fLu Wuncen 	01: V N urses 	u in pioycd 	in 	I He 

Central 	Govern illent 	lI:;jiiu.i1:; 	and 	list itutiore;, 	wh;i.cli 	sieVe 	ud(:epLed 	by 

by 	the 	Govern m ent 	of 	India, 	provided 	higher 	pay 	scales 	am angst 	others 

V to 	Staff 	N uri,e:; 	1 ii iii 	the 	.sxe;Liii 	uiy 	5: ale 	ol 	hi;. 	/i00YbOO 	inul 	hi;. 1600- 

2660 	to 	RS,5000-H000. 	Sins i.Larly, 	N ursi.:sg 	Sisters 	who 	were 	in 	the 	pay 

scale 	of 	Rs.1640V_290U 	were 	provided 	the 	pay 	scale 	of 	Rs.5500-9000. 

V 	
V Siiiisrly, 	th 	pay 	Structure 	was raised 	for other 	persons Lke 	AuxiLary 

Nurses, 	etc. 	Apart 	from 	the 	enhanced 	saisry, 	the 	Nurses 	were 	proded 

with 	higher 	U iit,r a 	A 1.10W .111CC, 	W LISIliVflg 	ADo wing 	and 	N ursilig 	A:llo w ance. 

The 	reoi 	of 	rates 	of 	Nurng 	AVo\'ance, 	Uniform 	A]lowance 	and 

Washing 	Ai].wnnce 	to 	t:hic 	N ursilig 	Pi:r:soiine]. 	were 	insole 	thlcsruLlfl:er 	by 

the 	Central 	Govern ment 	and 	the 	M:iVnistry 	of 	lIea]th 	and 	Fa nilly 	Welfare 

1 Cm In uiucatcd 	the 	ievi cd 	raLcs 	vidc 	_o in in unit iLlon 	d 	tcd 	2 7 	998, 	the 

relevant pordon of which Vj5 reproduced 	below: 
- 	 V  

S. 4o 	Al1oxnc e 	 !s1Ing 	R ste 	RCV)Sdd,l4dtC 
V 	

1. 	Nursing 	Allowance 	Rs.15O/-pm 	 Rs.300/- pm 
2. 	Uniform 	Allowance 	Rs.1500/-per annum 	Rs.3000/- per Anum 

V V 	V 	3• 	Washing 	Allowance 	Rs.7/- pm Rs.laO/- pm. 

The 	said 	oer 	was to take effect ffo in. 1st 	Auust 	1997. 	By 	order dated V 

V 2.7.1998, 	the 	Ministry 	of 	Health 	and 	Fa m iis.y 	Welfare 	informed 	the 

Drcctor 	Genera], 	of 	health 	Services 	VIbOUL 	liii 	eiihwicc' a cot 	of 	Nursing 

Allowance 	from 	the 	edsb.ng 	rat 	of 	Rs.300 'her 	month 	to 	Rs.160d 	per V 

ntontft 	'to 	all 	N ul'siflg 	peraonieb 	woikhiig 	Il 	the 	Cent iii], 	Covent Ill iflt 

/ 
Hospitals . 	 with 	effect 	tro in 	15.7.1908. 	Consequent 	to 	the 	reviiLon 	of 	pay 

scales 	and 	other 	allowances 	the 	res1iecU.vL1 	authorities 	gave 	effect 	to 

the 	recommendations of 	the 	Pay 	Corn missiot including the 	Ass,nn 	Rifles. 

The 	applicdnts 	who 	belong 	to 	the 	IlVjrsing' sector 	of 	the 	Assa in 	RiLIVCS 

also 	put 	their 	representations 	PIV ;V I ying 	for 	ldglier 	scsi es 	of 	pay 	and 

allowances. 	The 	representataons 	which 	were 	sub IfllVttCd 	by 	the 	applicants 

itere 	forwarded 	to 	the 	uOIICeLVIICd 	5JIIVIIOI iI:y. 	fiiii: 	;si:hi 	ii,scoisi 	nieiici:it;Iuii 
V . 	

V 	 dated........... 

.. 
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(laed 	27.4.2000 	by 	one 	al 	the 	COiicerucd 	the 	Director 	C eneral., • 	 . 

Asajn 	Rfflesreadsas follows: 

.1 	"Ref 
De99. 

your. 	letter 	No.LI 4O15/Mjsc/11/M4/99 	dated 	21 

An 
N 

a PPliCdLiOn 	dated 	27 	A ir 	2000 	sob ni ttcd 	by 	Staff us 	01 
of 	Assa in 

thus 	hospital 	regnrd 	ig 	anoni aLes 	ol 	Pay 	& 	a.lices Ri.[ 	Sisters 
letters arc 

	

and 	Staff 	N nrscs 	along with 	coiniectu,l Is d 	here with 	in 	duph:icate 	for please. your 	necessary 	action 

The 
S 

cise 	is 	reco rn in ended 	including 	m eiiti.oned 	in 	par;i of 	ab ove a ,pli.cation 	sLice 	he 	Sisters 	end 	Staff 	Ntirses 	of Assa in 	RiE 
scale of other 

neither 	getting 	C OP's 	pay 	scale 	nor 	getting 	pay Central 	Govt 	Nurses." 

I 

 

I i 

I-, 

A spate of such representations were made by these applicants which 

were forwarded to the concerned authority. But, till ll()kq iio action has 

been taken by the concened authority. Tue, nppl[cajits hnve, therefore, iiioved 

this [alicadon seeking for a direction cii the respondents for providing 

the 11jay scale of Rs.5000-8000 to the Staff Nurses and Rs.5500-9000 for 

Sisters,. which iere un plea ented in the case of othir Central Govern m ent 

N urses 	ith effect Ii o m 1 1 1 906 1 nd 	ii o fni 	lint ii 	h a 	iui i ng 

u31owaice of Rs. 1 5i j per iii oiith llpto 14.7. I 098 and at the rate of Rs. I 600 

pet moth fiom I 7 lOYb a1ongiiLIi dli (23 	
1 1 P111cants huvL aLo 

souht 1  for a direction for granthg their, uniform allowance of Rs.1500 

per annum upto 31.7.1998 and at the rate of Rs.3000 per annum from 

• 1.8.198 alongwith aear:. They have n1so sought for a direction for 

prodg them wahg allowance of Rs.75/- per months upto 31.7.1998 

and lit the rota or 1\, s,1 50 per a onth Cro iTi 1.8.1998 . lon w fthi arreurs. 

2. 	The respondent l4os.1 and 4 contested Ihe case and submitted 

thei1 written statement. The respondents did not seriously dispute the 

feinent of the applicants of the reliefs sought for. Answering to 

pleadings of the applicants as to the entitle ment of the pily scales 

as per the Fifth Central Pa Corn mission recoin inendaU.ons, the 

-idenis lii their written statement, averred as follows: 

"That with regard to the statrnent made in para 4.8 
to 4.15, the respondents state that the respondent no.4 took 
up the matterand details regarding existing and proposed 
pay scales and, various allowances i.i respect of rursi.ng staff 
of Assa in Rifles has already been sub miLLed to Id II A vide 
our letter No.D:.1601,l/A]iCCS/AVVI1(M C , )/ 124 dated 02 Ma1 2000 (copy. enclosed). Decision fro in Id II A has not yet been roceived. 

Since......... 

the 

etc 

fespi 

./ 
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"Since the case is under exa rninao i/consi.derat ion of N II A 
it was not felt: nCCCs;ary to in or iii ire a pp1ictrt. lb .' ever 
all concerned were indin uted a 'joul: tire Irojccciirg Case for 
irn pie nr entutjorr of revised rates of various ailces to N ursing 
staff vide tins l)te letter lb. A/A-[/3C P 0/A ]S/P/l doted ] 9 	J 	TIe 	i 	ii 	is 	I if 	lo 	Imlif V 	(ill 0! II (if 	iii i. 	nsf 	 '5' 	1 )1 1 1 1 1  111,11 ly 	i'Isi'jt 	''ii 	(II 	I 	Oh 	tI ;utf I to Ut 	Oil. 	i' si 	iii I).'t, nil. 	liii :.ni' 	:.i 	ii 

The respondents, at 	3 of their writter state in ent, have also averred 

that on implementatjcj j  of the 5th Central Pay Co iii mission reco ri it end-

adon, the Civilian para-:::edjcaj staff like Sisters, Staff Nurs and A NM 

Were uflowed the r''l:ncc m t't,;;dcs b101nif, oil I rub 	pi 	evwl scales 

as pe'x Part A of First Schedule of 003 (NP) Rules, 1997, with effect 

fiom 1.1.1996 as nit ude ap1dic.;rble to ottict c.iU.gory of Civilian Stuff. 

3. 	We have heard 	Mr J.L. Sarkar, learned counsel for the 

applicants, as well as Mr B.C. Patliok, learned Add].. - C.0 .S.C. Fr o a 

- the materials piaced before us it is apparent that the applicants working 

as Nursing Staff under tire Assa in Rifles sire siririlady Otusjtcd l:ikc that 

of the Nurses of the Central Governmrrt Hospitals. Their enLidemcnt 

to the r,ectnn mendations of the Fifth Central Pay Coin misson as regards 

pay sales and other allowances were never in dispute. The other civiluiui 

employees working in the Assam Rifles have already been given the 

beneeir'of the higher pay scales. The Assrin Rifles rilxcudy took 
UI)  the 

issue with the Ministry of I o me A flairs 1.or urn pie in cntati.on of the pay 

scales. The Miiiistry of 11 Din A flu -irs irs for back on iii irriunniry 2000, 

amongst others, nrl.so sent its coin rnutricitionr to this Ass;r inn ifificri For 

furnising particuJrs/inforrnation to take a final decision in the matter. 

By tie said Co in iii unicatbon the Ministry of Ito in e Al Inkir further advised 

the 4ssam Rifles to send its reply by 25.1.2000 including the financial 

i ri plicadons involved. By co in a unicationi d ited 2.3.2000 One Assu in Rifles 

sent the following rep] y to the Ministry of ho nrc Affairs 

"I am directed to refer 1:0 Ministry's letter No 27011/6/ 
99-P P.11111 dated 17 Jan 2000 a id letter of even nun her dated 
23 Feb 2000 and to furnish herewith the detail regarding pay 
and allowances of nursing and para medical staff in respect 
of this Orfilillsatson fls per srppeturl'iccr; A , B, C & I) ennclor;ed 

it is st:ited that ks.75/- per in orith as P C A shrow nn 
against A YA/Fernale Attendant/Female Sweeper at p agc 3 
of the statement enclosed with Ministry's letter quoted above 

LS ........... 



I 
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is not coL'r':t .5 rio PC A bus hen 5;rnct urrcri Li 	the 11 hove 
mentioned slaH:. A seprr'nte roposd, has eon L;rkn rip with 
M IA for ad rissihility of PC A to C coup C and I) eLatE 'exclud:ing 
nursing staff wh:i,chi is under proce is with tre Min:iscry. In this 
connec,tion M II A 't' No 2701 2 "/r/2Q01)F.'FJV rl:n d 'II Jun 
2000 may picse lie referred to. 

Also as regards upgradation of the eay scale of VI"As, 
a separate proposal was sub nitted which i& 'under consideration 
with M H A. In this conri. .tion M HA letter io.27012/12/98—PF.JJ 
PF.V dated 17 Dcc 98 may please be referred to." 

4. 	From the conspcctus of the in atcriisie, so far prod need, there 

is no dispute as to the entitlement of - the Nursing Staff as to the pay 

and aUowances etc. on the basis of the reco III ui endatioris 'cf the Fifth 

Centrl Pay Corn mission. Their entitlement of tb pay scalt's mentioned 

at para 8.1 and 8.2 of the pleadings were rover in dispute. The entitle- 
/ 	 V  

ment of the revised pay scales of the applicanLs 'on the basts of the 

reco in in endati,ons of 	the 	Fifth 	Central, Pay 	Co III mission 	w e r e 	not 

quesioned. The Fifth Central Pay ., Cam m:Lssion recom mendations were 

aV: given effect to in others case. No roason, not to speak of good 

and wieghty reasons, disentitLing the applicants - of similar benefit are 

discernible nor any - reasons are ascribc 	for the torpidity 'in reaching 
HI 

-at its Jdedsion. 	 •- 	
- 	 I 

	

- 	1 - 

	

- -. 5. ". -' 	The ultimate authorityto act upon' the recom mendationis, no 

donbt, rests on the respondent No.1, the c:onccrncd N:iir:i.stry - the 

Ix 

discretion is vested on the said authority The discretion means sound 

discredon - .what is just, fair, candid and unprejudiced riot arbitrary, 

capricious or - biased - nor an unfettered one. Exercise of the discretionary 

power is unlawful where it is found to he partial and unequal in its 

operation between different classes, or if r: is oppressive. it ai.so 'includes 

bad faith, focus on irrelevant extranous consideration overlooidng relevant 

consideration decisions imsid on curi:..;l,dcrtrt burr reordori ri r.inrisio:-;Lly on 

inappropriate balance. 

For all the reasons, we, theretore, issue 'a (i'Jrcctaon on the 

resoIenits 3  more particular]- on respondent No.] to take its decision 

ia thei  nit atter of inn pie ii CIrLaL1OII of the Vth C enr:raIL Pay Co in mission 

recoin ruendadoirs so fir tie uppiicrnrL:; ire cirrcerrred with it. ri uS. (ir,'siraLcIr 
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and convey its decion to W coccei:ned includuig the applicants preterably 

with:in three months ho m the date of rece:i pt of the order. 

7. 	The application is alLowed to the extent mdicated. There shalL 

hO s 	he no erd 

5d/v1c cHMhPA 

5d/fENOER (Adm) 

:\ 	 H 

; 

-&: 

co' 
- 

— 

ccri 

.5 	
•e:. 	 ' 	S  

i.... 	 r 	- 

	

TTi$, 	?l'', 	r '• 
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(juverinncntolliidia 	f 	90  
f\'liistry of Iloae ,\,lIiir 

North l3Ioek, New Delhi 
I )a1d, the (' March, 2002 

ORI ER 

Sub: O.A. No. 2412001 likd by Ms Si anti Rana, SilafT Nurse and 137 
others Vs UO1 hi CAT Ginvahaii Reitch for grant of higher pay 
scales and other allowances. 	S 

Ref: Order dated 06.0.20 10 I of Mr. .1 ust ice U.N. Choudha ry, Vice 
Chairman a iid Mr. K. K. Sha rina, Ad in i itistri Ike Member of 
CrII A 	1iuisEra (ive IriI)uual, c 	i 

In compliance with the order dated 06.09200 1 of the Guwahali 
• 	Bench of the Central Administrative Tribunal in O.A. No24 of 2001 filed 

by Ms. Shani Rana and others Vs. Union of India, it is hereby. informed that 
the orders of the Cowi have been coiisidercd very carefolly by the 
Government. 

• 	2. 	1 am directed to sty that ii is not possible to agree i(.?  the upgradation 
ofay scales of Nursing Staff and Sisters of Assam Rifles at par with that of 

I 	 Nursing Staff in the Central Government 11çalth Ser'ices on the following 
grounds:- 	 -. 

Educational .quahi!ieatioii in respqct of Stall' Nurse n /\ssani Rifles is 
Matri and diploma in Nursing from recognized council as per the 
Recruitment Rules. Whereas in CUI-IS, educational qualification of 
Staff Nurse is 10+2 Nvkth diploma in general nuising and nidwifery. 
Since there is dissimilarity in educational qualification of staff nurse 

• 	 of Assam Rifles (pay scale of Rs.4500-7000I-', grant of P 1Y scale of 
Rs.5000-8000/- of stall nurse of COIlS k not possible for Stall' Nurse 
of Ass1m Rl1cs. 

Posts of siser is a promotion Post both in Assam Rifles and CGHS. 
I he ciitcna of PtmotIon iii COl I is 	ycus t 'ulni sci vice in the 

J; 	 grade of Stall Nurse whereas in As:;am Rifles the uuali lying service is .: 	 3 years in the grade of Staff Nurse. 	Sincc the educational r1 	•t ' 	 ' 
"qualiflcation at cnti y lcl 	e 	ta! I Nw SC 15 hot Si' 	ar and 
' qua1ifing Service is also 1101 Siini lai'; IY scale o IC(J hiS for the post 

p1 sisters i.e. Rs. 5500-900() Callilo )t be grai ited to sisters ol Assani 
Thfles (Rs 5000-81)00) 

.:.••• 	1J 	. 	 I  
At  

•.? 

''• 	i I 	 ' 
cD ... .... ---'-•--------.---.----.- -'. 



( 1) 	There is IIO speci tic Iccunlmendatil fl ioi' 'iiIi ii ol pay fl1FI ty bCtVCCil 
nursing stall ol' i\R mid the 4ulil5i11 	st;ilI OF other Central (uVt 

• 	Organisatiotis. 

3. 	As far as al io\\'anees (Nursing Allowance, Washing Allowance and 
iii form Allowance) to U ic i ,ursil i sta I I' ui' AR is concerned, the matter 

WaS Considered in coI,SulflitR)11 with Miititry ot Finance. The iiursiilg 
personnel of Assani Rifles had not been iven these allowances at with 
the aliwaIlees available to the iursiiig eisn,ii,ei working in other Central 
Government Hospitals even prior to the 5' CPC, The 5 C!>C 
(specifically) had recommended doubhin of tile existing rates of these 
allowances without recommending that the pay scales and allowances of 
the hdrsing stat'!' working Ill Assam Rkles, shorild be brought at par with 
the nursing personiiei of other Cenli'al Government. Organisations. Hence 
doubling the existing rate of these three allowances in case of nursing 
personnel of Assam Rifles would be ill lull conformity with tile 
recomn'indations of the 5111 in i - is regard. it has accordingly been 

• dec'ded, in consultation wifli: MOi, to gran( Nursing Allowance @ 
Rs. 150/- per 111011111, tJnifoniii Allowance ( 	Rs.400/- per annum and 

• Washing Allowance ij Rs.60/- per nionth w.e. I'. 1.8.1997.  'I'hc rate of 
UnIform Allowance for the year 1997 may be adjusled proportionately For 
this purpose. 

To 

/ 
Director General, 

1 	Assam Rifles, 
Shillong 793 011 

• (Rakes 
Director (P ol 

Gupta) 
F'i nan cc) 

JHT 

• 	• 

Copy forwarded For inloimal iOn to: 

1, 	Registrar - Cci itru Ad nii,isti'ati ye in till! ia I, (.. 	mcli. 
Department of Expenditure JmJ)iementaion CQ/w D1hi. 
Guai:d File, 

Vj 
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/ A NN  

?AX 323 6140 
i'll: 3235570, 3235619 

INDtAN NURSING COUNCIL  

I 	
coMuLN1) C)UNC1LS UUILDING 	-. 

I..OULA 10A1), 'FEI\iPI l 
!4EW I)EL1I1- 110002 	 JJ 

• F.No. 

 Ded: 
I 2-1 5(2)/2000-lNc 

 

To 

The Director General, 
ASSaW Rifles, 
s111uong-793 01 
MEG 

Suhjcet 	Rec1ui(t1i 	
Rules [ui the 1iost of Sislees & Staff Nurses. 

• 	Dear Sir/Madam, 

ncloscd please find a cupy ol the letter duted 20,3,2002 received from 

SmL 1-lildareS Syndor, Stall Nurse, Assam Rules IlospiUli, Shiflong which is self 

• " 	
ex1anatOrY. You are requested to look into the matter and send your comments thereon, 

Yo 

 
are also requested to lc this Council know the actual jualilicatiOfl 11iuded inh 

te 

RcruilmC1)t Rules for the post of Staff Nurses & W'a!d Sisters. 

It is t,r your kind informatioti tli:t as per RcviSCd GNM Sy1bS (1986) 

the Academic Qualification hr cotranee s 10 1  2 or its ctpivalCltt. 	I  

Y our; fii'tthfUlIy, 

cTi 

(Mrs. 14. (UJRAL) 
SICCRE'I'A14Y 

End: As above. 

H . 	•• 	. 	•- 

1: 	•i 



1 	 / 

•111LJ '  ,' :: 	. 	/ 
I 	 I.Nu. 121 52)'2Ot)-lN(  

YL 
/ 	 C.'y Ru tv.ii (let' 	ui iiilui iiliI uli & iecc;ul y actioll to Si it. I Ii Ithu es 

/ 	 Staft Nuie, Assttu kille 	litiLil, ,\..aiii Rules Adin. Stipwt Unit Happy 

/ 	 V;dky, Shilknig -- 793 007 Meglialayn with teFcreiicc to her letter dated 20.3,2002. 

.Sl( RlI'ARY 	 U 

1 



JANNEXURE. 
- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

OJ 140 222 OF 2002 
Between 

Miss Shanti Rana & Others 
.......Applicants 

And 

Union of India 
Rep esented by the Secretary, 
Minstry of Home Affairs 
North Block, New Delhi 

The Dfrector (Police Finance) 
Ministry of Home Affairs 
North Block, New Delhi 

The Secretary 
Ministry of Health and Family Welfare 
Department of Health 
Government of India 
New Delhi 

Director General Assani Rifles 
Shillonq-793011 	 - 

..................................Respondents 

COUNTER AFF1DAVT FILED ON BEHALF OF THE RESPONDENTS 

I, MajS George S/O Late Mr KM George, 3ged about 35 years, 

~orklng as SO 2 (Legal) do hereby solemnly affirm and sincerely state 

as follows:- 
- 

That with reference to statemeit made in Para I of the O.A the 

d3ponent begs ko submit that on implementation of 4t)  and 51h  CPC the 

civilian nursing staff of Assarn Rifles wr allowed the replacement scale 
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'as per Part A of the first schedule.bf CCS (FP) Rules 1986 wet 1-1-86 

and CCS'(RP) Rules, 1997 wef 1-1-96 respectively as under: - 

Sister 	 Staff Nurse 

3 d  CPC wef 1-1-73 500-750 	. 	425-640 

41h CPC wef 1-1-86 1600-2660 	1400-2300 

51h CPC wef 1-1-96 5000-8000 	4500-7000 

It is submitted that pursuant to the order of the Honble CAT dated 

Aug 2001 in OA No 24/2001, the matter was considered by the 

M nistry of Home Affairs, However, pay scale of applicants were not 

_)d -or the following reasons:- 	- 

(a) 	Educational qualification in respect of staff nurse in Assam 

Rifles is matric and diploma in Nursing from recognized council as 

per the Recrurnent Riles, Whereas  in CGHS, educational 

qualification of Staff Nurses is 10+2 with diploma in eneral 

nursing and midwifery. Since there is dissimilarity in eduational 

quaUfication of staff nurse of Assam Rifles (Pay scale of Rs. 4500- 

7000) grant of pay scale of Rs. 5000-8000 of staff nurse of CGHS 

is not possible for staff nurse of Assam Rifles. 

(b) 	Post of sister is a promotion post both in Assam Rifles and 

CGHS, Tho criteria of promotion in CGHS is 5 years regular 

service in the grade of staff nurse whereas in Assam Rifles the 

qualifying service is 3 year in the grade of staff nurse. Since, the 

educational qualification at entry level i.e. staff nurse is not similar 

and qualifying service is also not similar, pay scale of CGHS for 

the post of sisters i.e. 6600-9000 cannot be granted to sisters of 

As3am Rifles (5000-8000). 

There is no specific recornmenation for grant of pay parity 

between rursing staff of Assarn Rifles and the nursing staff of 

other Central Government Organisations. 

2 	That with reference to averments made in Para 2 the deponent 

begs to submit that since the CAT exe cises the jurisdiction in service of 

I. 
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I 

   

 

the Union or any civil post under the Union, OA is well within the 

jurisdicUon of the Hon NeThbunaL 

	

3. 	That with reference to Pam 3, it is submitted that since the 

applicant has invoked the jurisdiction of the Hon'ble Tribunal within one 

year from the date of issue of the impugned letters, the O.A is well within 

the limitation period as prescribed_under section 21 of the AT Act, 1985. 

	

4. 	That with reference to averments made in Para 4.1 and 4.2 of the 

O.A the deponent begs to offer no comments being factual. 

	

5. 	That with reference to averments made n Para 4.3, the 

respondents beg to submit that the appointment in nursing cadre in 

Assam Rifles is made as per existftig Recruitment Rules. The 

quaUfications required for the civilian nursing staff in Assam Rifles is as 

under- 

 

Staff Nurse - 	(i) 	Matric or equivaleilt1 

V 

 (ii) . Diploma in Nursing from 
V 	

recognized council. 
- 

	

ft 
	

(ih) V Must have working knowledge 

of Hindi. 	
V 

Auxiliary Nursing Midwife 

(i) 	Midwifery certificate from Govt 

V 
V 	 recognized institution. 

V 	
(ii) 	Matric or equivalent for 'matric 

V 	
scale. 

(iii) 	Non-matric or equivalent for 

V 	 non matric scale. 

Th&t as per Indian Nursinq Council, New Delhi letter No 12- 

/ 15(2)/2000-INC-1462 dated 03 Jun 2002 (Annxure L. to OA) the 

academic qualifications for entrance to General Nursing Midwifery 

course is 10+2 or its equivalent. V 

6. 	That the averments made in Para 4.4 and 45 of the OA, the 

deponent begs to submit that recruitment to the post of staff Nurse is 

t J ' 

- 	 V 



H 

• being made as per Recruitment Rules prescribed for the post, 

educational qualWcation of an individual does not count for higher pay 

scale, what is relevant in the educationaUprofessional qualifications 

prescribed in its existing RRs for the post. 

That with reference to averments made in Para 4.6, the deponent 

begs to submit that same has already been replied 'ide Para I of this 

written statemeit. 

That with reference to averments made in Para 4.7, the deponent 

begs to no comrn'ents being factually correct. 

That with reference to averments made in Para 4.8, the deponent 

begs to submit that same has already been replied..vide Para 1 of this 

written statement. 

That with reference to averments made in Para 4.9 the deponent 

herein begs to submit that case was examined by the Govrnrnent, 

l)owever it has not been agreed to and the decision was intimated by 

the Order dated 06 Mar 2002. 

1 1 .. That with reference to averrnents made in Para 4.10, the 

deponent begs to submit that the rate of aHowances have already been 

rvised by the Government order dated 06 Mar 2002 (Annexure - K to 

is..WdtteJL5taterneflt. 	 , 

2. 	That with reference to averments made in Para 4.11 the 

deponent herein begs to submit that educational qualification and 

xper'ience, of an individual cannot be given any weightage over and 

1 bove the qualifications prescribed ine!inRecrujtmefltRule 

That with reference to averments made in Para 4.12 of the OA, it 

ubmitted that for grant of upçraded pay scales for a post the 

dducationai qualification prescribed in the RRs is of prime importance 

and not individual qualifications possessed by an individual, 

That with reference to averments made in Para 4.13 to 4.16, the 

respondents beg to submit that pay and aUow'rnces of Nursing Staff of 

Assam Rifles have ben revised after due consideration by the 
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Government 	In this connection also refer to Para 1 of this written 

Statement. 

That with reference to averments made in Para 4.17, 	it is 

submitted that only Part A scale of 411  CPC and 51h  CPC stands 

sanctioned and accordingly being paid. 	Due 	to difference in 

educational qualification (i.e. the higher standard of education (10+2) at 

ontry lovot of nursing staff of CGHS),_tho pay scos applicable to 
1)' 	 - 

CGHS, cannot be granted to the nursing taff of Assam Rifles whose 
----------- 

educational qualification is lower (Le,..Matric or Equivalent). 

That with reference to averments made in Para 4.18 to 4.19 of 

the OA, the deponent herein begs to state that same have already been 

• replied vide Para 3 above. 

That with reference to averinents made in Para 4..20 of the OA, 

• the deponent herein begs to subn't that same has already been replied 

vide Para 13 above. 

That with reiere ice to averments made in Pars 4.21 and 4.22 of 

the OA,, it is submitted that the rates of allowances (Nursing Allowance, 

Washing Allowance jnd Uniform A]owances for Nursing Staff were 

revised in consultation with Ministrj of Finance and Order was issued 

accordingly. Since Vth Pay Commission had rcornmended doubting of 

existing rates of these allowances, rates were doubled. Vth CPC had 

not recommended for Assam Rifles Nursing staff to bring them at par 

\:T  
1) 	 with other similarly placed parsonnel in Central Government 

Organisations. 

That with reference to averments made in Para 5.1 and 5.2 of the 

OA, the deponent herein begs to ubrnit that same have already been 

replied vide Pars 12 and 13 above. 

That with reference to averments made in Para 5.3 to 5.6, the 

deponent submits that the pa.y and allowances of Nursing Staff of 

Assàm 	Rifles 	are being made 	applicable 	as per 	order of 	the 



•Ak,  

Government it cannot be construed as violation of Article 14 and 16 of 

the Constitution of India. 

21. 	
That with reference to avermeiits made in Para 5.7, the deponent 

begs to submit that due to dissirnilailty in the educational 
qualification 

between the nursing staff of the CGHS and Assam Rifles, pay scales 

applicable to CGHS nursing staff cannot be granted to the nursing staff 

Of Assam Rifles. 	
(prescribed by the 

/ 

Recruitment Rules), there is no question of 	qüal pay. 
22. 	That with 	reference 	to 	averrflents 	made 	in 	Pars 	5.8, 	it 	is 

submitted that the order dated 06 Mar 2002 was issued by the 

dovemment after due consideration on the bsjs of facts, therefore 

averment made in the applicatjoji is not correct. 

That with reference to averments made in Pars 6, the deponent 

begs to offer no comments 

That with reference to averment s made in Parä 7, the depêt 

begs to submit that. the nursing staff had filed a case earlier in Hon'bie 

CAT vide OA No 24/2001 	(Annexure 
- J toO.A) and judgment of 

Hdn'ble CAT was given on 16 Aug 2001. 

• 25 	That with reference to averrneiit; 
made in Paa 8.1 and 8.2, the 

deonent herein begs to submit 'that the pay scale prayed by the 

cannot he accepted in 	ew of lower educona qualification /
apicants 

oftaff nurse/sister (prescribed in Recruitment Rules) of Assarn Rifles in 
comparison to Staff Nurse/Sister of CGHS.' 

26J 	
That with reference to averments made in Pars 8.3 to 8.4, the 

doneflt herein begs to submit that the rates of Nursing Allowance, 

7- washing allowance and uniform allowance for Assarn Rifles nursing 
1 

stafts have afready been doubled by the Govt of India vide 
order dated 

06 Mar 2002. The order was issued on 06 Mar 2002 to implement the 

judgement of the Han'bJe CAT dated 16 Aug 2001. 

27. 	
That with reference to averments made in Pars 9.1 and 9.2 the: 

deponent here:n begs to state that the Government has 
considered the 
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3 
issue regardinç grant of pay scale of Rs. 5000-8000 to staff Nurse and 

Rs. 5500-9000, however in VieW of the lower educational 

qualification/experience prescribed in Recruitmeit Rules, of staff 

nurse/sister of Assarn Rifles in comparison to the staff nurse/sister of 

CGHS, the proposal was not agreed to. The rates of nursing allowance, 

wasting a{low:jnce and uniform allowance have been doubled by the 

Government vide order dated 06 mar 2002. 

That with reference to averments made in Para 10 to 12 of O.A, 

the deponent herein begs to offer no comments. 

That in view of the above the applicant has not made out any 

case either on law or on facts and accordingly the O.A is liable to be 

dismissed at the admission stage itself. The Hon'ble Tribunal may be 

please to dismiss the OA and pass such order or orders as it may deem 

fit and proper in the circumstances of the case. 

DEPr*JENT 

VRIFI ION 

I Major S George, .age 35 years, Son of Shri Late Mr KM 

George, working as Staff Officer 2 (Legal) in the Office of the 

Directorate General Assam RIfles being authorised to hereby 

verify and declare that the statements made in this written statement 

are Rifles true to my knowledge, inforrnaton and believe ard I have 

not suppressed any material fact. 

And 	sign thi; verification on thi's 	day of 
2002.   

DPponer)t G'. 	 1 

Sri 

C 

  

• 	I 
I, I. 	

flitIe 

itt. 



- ANNECQ!iT 
110,  

InNEXURE 
• 	 ___ 

IN THE CfNTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHAT1 BENCH 

Original Application No.222 of2002 

Date of dec is iou: 'h iu tho lIt h (lay of. Atujust 2003 

Th e tlon'ble Mr Justice D.N. Chowditury, Vice-Chairman 

Th 	llon'ble Mr M.D. Druyal, Adminitrativo Memb. 

M 	itnti 	nJ 	I) 	It hti•i 	.,,.. ApI 1(11111: 

Thb applicants are working as 
n0ring staff in the Assarn'Ritles. 
Lty Avoatt4s Mr J,L. Sac 	nnI 
M A. CIiakiabocty. 

- v,erss  

1 the Union of 1,dia 	represer '. ed by 
The Secretary, 
MhIiOt 	of Home A (I a ti ii' 

i Govern.uiut of India, 
New Delhi. 

2 	The Director (Police Elnatuce) 
Ministry of Home Affairs, 
Government of india, 
New L?elhi. 

3L The secretary, 
Ministry of Health and Family WelLare, 
Departnent of Health, 
'New: Delhi. 

4. The 1  hit1 ector of Assam Rifled, 
Shillorg. 	 ...... Respondents 
Adv?ocaLe Mr A. Deb Roy, Sc. C,.G.S.C. 

0 R D E R 

-- 	CHOWDHU•RY. J. (V .C. ) 

••? .,%? 

Tle controversy raised in this applicatir I relates 

',provernent of the pay scales of the nursing staff and 

j rs of the Assam Rifles, similar to that provided to 

nursing, s t a f f 	in 	the Centra. 1 	Government 	Health 
 

Services/Central Police Organisations eI:c. 

2. 	The grievance of these applicats is against th 

Xction of the renpondentu in ncA actirmncorrL ,ormi ty wi 
14 

•:. 
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te 	
re>m,,ei%datbo13 	 i: 	Ue 	Vjth C 	cal 	I'l 	QltliljjOU 

pectitiIfl9 	tü 	a lacy 	LlCt 	e' 	lhlL:;('1 	i,ll'Yt'1 	ill 	 - 

WC 

COI GoveIll0 	11;pitala and j113tiLt).° 	whtti 

C 	 C 	l\t  

accepted by the GovCn1nCt, 	t 1iida L' 	rOVi rbu 	C It i(JhU 	t)Y 
o 

 

14 1,1 
to Staff NurSe3 from 

the exj5t19 

33l 0tnOflgSt ote 

 

pay scale of g.l40026°° 
arid t.l6O02G5O to R3.5U0° °  

J4I 	 and 	ui51ng Si8LCr3 wh ) WC 	
in the pay 9c01e of 	

1640- 

'2900 	,ere 	provided 	the 	pa'/ 	CC 	of 

or other persoflS 

sau1a]Y' thepay jf w 	w 3 	iCC) f 

like Auxiliary turSC 	otc 	Con iequCl 	to the reV° 	of 

A'  pay scales and othet aulOwafl' es 
the tCJPCCti 	tl 0Ut0L 1 t e  I  

1 gave' effect to 	
IlL LecoII,1,,Ltatbo 	of 	

I'ay C0111fl1133100 

ii 	
j0clutdiflg the 	saln RifleS 	the applica0ts who belong to 

- 	 • 	 • the 'nursin9 sector of 
the 

Assain RI Lies also put theLt 

• •- , 	
H , re?rC5C0tat1fl 	prayII 	for 	igher ocaleS of pay 	and 

ihu rpre3dhit0tb0 	which wele SUl)cfl1LL 	by 

0pp)iCOIiL 	were 	forwarded 	to the 	
;nnCt0 	ttO11'/ 

• 	
fl9 to get 	

ceinedy 	apt>1 	
1110V1?d 

this 'L-ibunal by way of b.A.I10't 	
f. 2OO. The 5aid O.A. 

d 1 5 0sed of by 0 1 1 3 benCh by J udyt" 	and 

L ial ly 

 

, 	Order daLed 16,0.2001 
diceCtifl9 the respdtdt)tl 	more 

• 	

• 	

LIt' 	Uiiit.)n 	
lt1d.,a 	ctt)Ce30d 	

the 

_ 	. . 
cc 	tar y 	

o I in i 	r y 	Ito n e A f a 	> 	a V C t n nt uL of I tid i 

• • 

	~,k e 	a 	d eCl:3 ot 	t he 	Ita 1:1 et: 	I 	ni,i pinenLOt on 

Ii 	Colt t I 	P y 	COIIIUI 	 L C C 01>1IIIL Id L 10113 	c 00CC I I Ii( 

: 
-,-the 	ppi1C5fltO expedit i u14fy' 	The Be  03iderg the 

ui 	tn,th> 	ito 	jaut inn 	 tile 	nat eriaL 	on 	record 

• 	

• 	iic1udi y tite 	
bctw,u the 	y of 101110 

	

AL Lu r 	a id 	the 	A:011II 	I t> 	(1 	1 elI 	lit> 	 t 	tin . 1 

. o take 	t s d cc i s lou 

 

• 	- 	

- 	
jftii I Central 	lay 	Co>>>'Ui3°' 	The 	OerlCIl 	while 

3 ' " 

clis O3itlY 	0 	the 	311ib0fl' 	inter 	 made 	the 

N 
- ' --S 	•, 	 '- 5, 	 • 	 - 	

iowirj. ....... 

1 	:> 	•,•J. 	 ' 	• 	S 
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3: 

owing observations: 

"From 	the 	conspectus 	of 	the 	materials, 	co prod w: ed 	I h far , 	r p 	jti 	no 	Ii 
 

it pu  to 	a It 	1.n 	I h pon I 	I o L 
 Lu 	I. h 	y 	11(1 	ii 	ow i I .1 etc. 	the 	I 	I a 	of. 	I: he rocnnhIII011dati uns 	of Fifth 	Cetral 	Pay 	Con;mjsjo 	Their 

the 
entitiemerit the 	pay 	scales 	inerltioned 	at 	8.1 

of 
para 	and 	8.2 the 	plead i nq.q 	w e o& r e 	11 ever 	ii 	d i sput e. OfltItJCIflerlt 	of 	the 	'eviaed 

'Iho 
pay 	scales 	of applicants 	Oil 	Llir, 	5 	QI 

the 
0 uOIIlllC1tjOIlS t lie 	F i It If 	Cell 	ra I 	Pay 	Comjii I a s 	ri 

of 
were 	not questioned 	'Ih e 	t h 	:011 Li: if  I 	Pay 	Cornini as i on recornheIl(lat i oruj 	were 	i.l 	ii.1y 	q i v e 11 	eLI oct 	to other cas. 	No 	rea3ofl, 	1)1: 	to 	speak 	of 	good weighty 	reasons, and 

d 1 sentfLlirig 	the 	applicants similar 	benefits Of 
ae 	discernjb1e 	nor 	any 	reasons are 	ascribed 	for 	the 	top idity 	in reocliing 	at decjsioji. its 

tJ.. 
'TO 

3. 	ThO Governicuit of India, rIini try of Ilonie Affairs 
by the impugned order No.27014/9/;?0Q.1/pF 

V dated 6.3.2002 

tu ned down the claiiii of the applicants for upgradatjon of 

p4 scales of Nursing.Staff and Sisers of Assarn Rifles at 

par with the staff oi Contra! 
( ovornTlIpIlt.11pa 1tI ServIcn, 

thugIi acted 
partially on the Fifth Cntrai Pay 

Commissjo 

as to granting of Nuti tig Al.low nccn, Wash i Pg - At IOWOIICC,; 

ard Uniform Allow ce hence h4 - 

the legitimacy of 	the action of 	the - -reqpOIidenLsj as 

arbitrary and disrimiatory. 

The 	respondents 	conteted 	the 	claim 	of 	the 

SUbmjttd their wr i t t en statement dnyin, 

We have he::d N: 	 : : 5 :d c ou n ci for 

aPPI i c a n ts assisted by fir A. Chokraborty arid also 

\ 01 laId Nr A. leb Roy, learned Sr. C.G.S.c. at length 1  
o1rig any further,  it would be appropriate to refer 

/ to the rjlevaiiL p0 rt lou 	of the impugned o r d e r dated 



E ll
1•  • 	 :': 

iny 	I ha 	t 	i I 	i 	ii cii. 	 i, I 
to 	agree 	to 	tiic 	t.Jl)(J(dil at 	on 	of. 	lily 	3Ld1(.. i 	( if 
mursirq 	Sttt 	and 	Sisters 	of 	Ar!3iuIII 	RifleS 	at. 	1)cir 
w i Ui 	t ha t 	( t 	Ito r s i sq 	St a 1. 1 	ii 	I he 	Ce IlL r a 1. 
Govec'nulellt. 	H e a I L h 	SeLvices 	on 	the 	1oiowing 
grounds:- 

i) 	Educational 	qualification 	it 	respect 	of 	Staff 
Nurse 	in 	Ausani 	Rifles 	is 	Matt:ic 	au.] 	diploma 	in 
141) t' iii (1(1 	I. ) 	(3111 	r (C(S'I' 	I 	/ 	'l 	C (0)11 C Ii 	ci (I 	1W r 	I: Ii 
Recruitment 	Rule i. 	Wh1(CCLi3 	Iii 	Ct,IIS, 
educational 	cualil.,tcatjon 	cf 	St.iitf 	Nurse 	is 
10-12 	with 	diplome 	in 	general 	nursing 	and 

, 	midwifery. 	Since 	t h e r e 	in 	dissimilarity 	iii 
educational 	qualLicatiori 	of 	ctaif 	nurse 	of 

I Aziijam 	lU f 103 	(pay 	tiCiilüti 	ith 	lWi.'lSUO-/OOO/-) 
cJCS)(L 	ol: 	py 	scale 	of 	hi.0d0-tiU00/- 	of 	3taLf 
nUrse 	of 	CGI1S 	in 	not 	posLliLil a 	for 	;;tacf 	Flu rse 
of 	Assain 	Uifje. 

-H  Posts 	of 	sister 	is 	a 	promotion 	l)Ost 	both 	iii 
Assam 	Rifles 	and 	CG1IS. 	The 	c r i t e r i a 	of 
pronloticri 	in 	CGIIS 	is 	5 	years 	regular 	service 
in 	the 	jrade 	of 	Staf 	Nurse 	whereas 	in 	Assam 
Rifles 	the 	qualifyng 	service 	is 	3 	years 	in 
the 	grade 	of 	Staff 	Nur se. 	Since, 	t h e 
educational 	qualification 	at 	entry 	level 	i.e. 
S t a f f 	Nurse 	is 	not 	sirnulr 	and 	qualifying 
service 	is 	also 	not 	siritilar, 	pay 	scale 	of 	CGHS 
for 	t h e 	post 	of 	sisters 	i.e. 	10.5500-9000 
canneL 	be 	qranted 	no 	sisters 	of 	Annant 	Rifles 
(Rs.5000-U000) 

H iii) 	There 	is 	no 	specific 	recomrnendation.foryrant 
of 	pay 	parity 	between 	nursiIq 	staff 	of 	AR 	and 
the 	nursing 	staff 	of 	oth(!r 	Central 	Govt. 
Organisations. 

As 	f a r 	as 	allowances 	(Nur3ing 	Allowance, 
A aahing 	Allowance 	and 	Uniform 	Allowance) 	to 	t h e 

• iirsing staff 	of 	AR 	is 	concerned, 	the 	matter 	was 
bnsidered 	in 	consultation 	with 	Ministry 	of,  

nance. 	The 	nursing 	personnel 	of 	Assam 	Rifles 	had 
not 	been 	given 	these 	a ilowatices 	at 	par 	wj th 	the 

•H 	'i.:. 	' ' 	allowances 	available, 	to 	t h e 	nursing 	personnel 

I 
•' 	working 	in 	other 	Central 	Government 	hospitals 	even TAX prior 	tc 	the 	5th 	Cl'C. 	The 	5th 	CI'C 	(upecicicallyl 

:1 • 	had 	recotnnended 	doubling 	of 	the 	existing 	tates 	of 
• 1 Wall 	allowances 	without 	recommending 	that thepay 

& scales'and 	allowances 	of 	the 	nursing 	staff 	working 
H 	. 	........'I Asom 	Rifles 	should 	be 	hrouqht 	at 	par 	with 	the 1: 	:¼ 

H ............. 

4) Ur3(1y 	1)Ct.JOIlTlt_l 	of 	othet 	Li uittiil 	Governmeut 
H 	

'• • 
	I Oryanisatio:is. 	fianch 	doubliiiy 	the 	existiily 	rate 	of 

• 	.• 	H ' 	• 	these 	three 	allowances 	iii 	case 	of 	nurni ng 	personnel' 
- 	I • 	dt 	Asoni 	Rifles 	would 	be 	in 	full 	conformity 

ith 	the 	recomrnendatioiis 	of 	the 	5th 	CPC 	in 	this 
regard. 	it 	thiS 	accordingly 	been 	diidi], 	in 

Oiliul1:aLioui 	wiLh 	ttOV, 	1.)) 	(trOut 	NtlrSilly 	Al howtiiice 	@ 
• Rs:]50/- 	per 	month, 	U:iforcn 	Allowance 	@ 	Its.400/- 

• 	• 	
• per 	a unum 	and 	Wa 311 i ng 	A I Iowa lice 	@ 	tWa . 00/ - 	pa r 	mull 

. a . f . 	1 .1) . 1 99 / . 	The 	r a La 	of 	lii i f orrii 	A] .1 owamic a 	for • 	• 
• 	. 	/ 

 
the 	year 	d 9 97 	may 	be 	adjumLedl proiioi't:ioaaaLely 	for: 

• 	•.. 	• 

	

• this 	purpcise. 

• 	j 	.. 	 . 	• 	• 	. 

i 

KA 

'I 

M 4i • id .tL4,' l.i 
	 I. 



:6. 	Admittedly, 	the 	staff 	nurses 	are 	recruited 	Lrointhe 

open 	market. 	One 	of 	the 	bs:31c 	qualf.icoton 	for 	being 

appointed 	in 	the 	Ansam 	Rifler 	is 	titric 	wi UI 	piOma 	).t 

Nursing. 	Save 	and 	except 	few 	applicants 	like 	applicant 

Nos.13, 	21, 	23, 	32, 	36, 	39, 	43 	and 	137 	who 	are 

matric-ulates, 	othet- u 	are 	tiaviRy 	qualification 	of 	1012 	with 

Pi ploma 	in 	Nu rs i nq . 	The 	q uo.t ii i cat i on 	prescribed 	by 	t: he 

Indian 	Nursiny 	Council 	constituted 	under 	the 	Indian 

Nursing 	Act, 	1941. 	The 	Act 	was 	enacted 	to 	constitute 	an 

Indian 	Nursing 	Council 	in 	order 	to 	establish 	a 	uniform 

minimum 	standard 	of 	eduction 	and 	training 	for 	nurses, 

midwives 	and 	health 	visitors.- The 	qualfications 	of 	Nurses 

are 	prescribed 	and 	recognised 	under 	the 	statute 	by, the 

Council. 	The 	CouncU 	accordingly 	specified 	10+2 	as 	the 

	

1 	quulfiicaiioii 	Lot 	ubtai,litlq 	Dipinia 	iii 	Nursing.. 	An 

mentioned earl i or: , 	save a tnt 	o xcept 	L )ioo 	i ni i ti i t s i lita I 

ii umber of appi cant s I he r +u t at e IU 1 2 w I th l)i ploma in 

Nursing. 10+2 is the tuln.imuln qual i-ticat ion for Dip1oma in 

Nursing. Those infinitesimal yrolip . of perso%s were 

• 11 )pQint(I 	11  o 1. k2 	tt% 	1C 	IiuIl+t 	qtpd If i ctLoit 	win 

	

• , ,' 	P\ escribed 	or 	the 	Diploma 	coune 	an 	h 	ç d 	tey wee 

	

te fot e, with q 	t I 	a I I 	)n ii,3 H +13 i r t I a Lion, who have 

\rA d expertise by now and the rest a r e having.the 

\_ Jifcation ot l02 with Diplom? in Nursing The reason- 

ak Vw,  I sassignedin the impugned orler rejecting t h e claim of 

the applicatiL6 are seemingly a&bitcary. The respondents 

referred to the educatidnal quaiiificotion prescr'bed by the 

A a s a ill Rifles indicating the (lualification of Staff Nurse 

as MaLric and Diploma in Ntirsinq. A Diploma in Nursing Is 

not permissible under the Nursing Act in view of the 

- 	qualification .......... 



-. 	 ., 

t 
4. lf  

Ml:. 
qualification i..:ecribed tel obtaining t)i0iolna in NUL.OILOJ. N.  

P 	 is . 10+2. The absurdity writ large in excluding the 

applicants on the purportud yLoulid ot (1 Lh k ii Li:tLior%. Ai 

/ 	 the norm3 	r e j c r j bed by th 	 inq ( ounc i 	onc 11 11 .  1 I 
.1 

possess the •2ducation3l qu11Licat:i.oII ii: 1042 for pULSUIIj 

Diploma in Nursing. Mere Lowering down the qualification 

•:.:,; : 	
by 	indicating Matriculat:Lon 	in 	the Recruitment 	Rules 

• alongwith a 1)iploina for Nursing from •a recognised Council 
.1 

doe 	...not,. ; carry 	a:iy 	wiyht . 	Obviously, 	eclucat ionaI: 

1.. 	 . 

qualification at entry level for a Staff Nurse is similat 

to hat of the Staff Nurses of Central Government health • 

eriices 	The criteria f o r promot ion in the facts and 

iij circumstances also cannot be a valid reason for excluding 

'the ,ap licants from being provided Lhe py scale given to 

the' CenLral Government Health Services as well as the 
• 	 - ,. 	1 	• 

entral Police Oryanisat:i(n. 

• 	
• 	•• 	 •- 	---- 	.' 	The third ground I or excluding the appicaiit8 the 

' 	 enetit 	of 	thepay 	scale was 	for 	want 	of 	SpeCific 

The respondent aulthority . on its own in 

• 	I I providjng Nursing Allowance, Ws:th.ing Allowance, Uniform 

M lowjuce i Lad L 	ndlLaI cd 	bomL Lie bi i ny iucj of time 
I (~I' / 

	

\"•• 	 '- ~ pmmendations of the Fifth Central Pay Commission. Time 

F i f t h Central Pay Comnmis:don pm:ovded rccomnnmendations for 

• 	
• 	 the Central Government Health Services. The Assam RI flea 

is tone of the Central Police or: g anisation like the USV, 
i 	 . 	

. 

ITBP, CISE', CRPF etc The Lifth Central Pay Commission 

'wh1e recomending the py acals to the personnel of the 

Asamn Ri flea' incl ud ug Group A , H 8 8  C and 'C Look 

• •.•-,•• 1 	 '. 	note of 	the Idifficu1ties 	Laced by 	time 	personnel 	irm 

(I IL 1. i Cu IL ]a r eas. 	 I h 	Ni ac i, of A aa mm Ri L_I es S U 	10 

• 	

0 	

• 	 rndering servic 	ii 	reinLe localiti us in insurgent 

• • 	 •- 	 •, 	 • 	 L 	 • 	 inLsted ........ 



	

7 	:' 

osted areas arid at)norI)ocj 	iii thn m'dicaI cam 0 and 	V 

sing in the f:orce3 as well an the civ it inns. Their :job 

to nurse, and to take care of the sick persons, 

combatant arid nori-coiirhutant ari(I to render assistance to 

recoup their health. Among the various allowances, they 

also receive the risk allowance due to the :r,isk they :Lacd 

in contracting diseases and mental and physical stress and 

stroiri while t)tOVidirry CaLe to the piI:tetrts. It IS 

significant that he gazetted and non-gazetted ranks of 

Central Police Organisations irrcluding Assam Rifles face 

largely similar risks in their assignments and perform 

smilr arduous nature of duties. It, therefore, stands to 

reason tkat the med ica), a ttent ion and heal t:h care needed 

by them is of a' colnnion n a t u r e r e q u i ri rig - -a ttenclarice a rid 

)nuraing of a comparable order. Uridoubdly, similarity in 

'nature of dutis and responsi.biljty tietween the nursing 

• 	 staff of Central Iolice Organisatioris including Asern 

	

Rifles and Central Governmnt Nursing Staff would end with 	
' 

the absence, in the csse of the .Jaiter, of having to 

ttend,up0n battle weary personneL-and - frequent injuries, 

L casualitjes etc. -  in conditions of peace and war which may  

be unavoidable in Assam Rifles duç' to internal seurit'j/ 

nti-insurgency duties in ôperatioral and sensitive ares. 

(N s mail in the forces i-s synonymous with morale, so 

7fl 	

and nursing 	 are even more 

ru 	fo:Lhe  

•0 	

Je,ances it is difficult to appreciate the difference 

kept In pay scale between nursing stalL oL Asratri 

Rifles and Nursing Staff serving in other Central Police 

Oganisatioris or in Central Government Health Services. 

•The' Fiith Central Pay Commisniori in thei.r recommendations 

	

- 	 do ........ 



1 

/ 	J 1c 

3O 	fbi 	) i'CII 	I 	 thy 	 tI 	I 	ii 	I:iI 	Iht( 	 Ii 

• Lhi I.cJdrd 	t. ha L 	wuilid 	:H1ptti 	I. 	:ni:h 	vu 	itt 	ion 

S..,  3riC to 	1 . he 	d13(lV - IItd(J: 	ml 	 4-JIll 	mint1 	itml 	I. 	n 

'S cm. lii 	LuLL 	lire 	tini 	rr 	(:(Lliit 	(II 	II' 	ji k! I. ,  V 	c. 	1. ink 	I 

life, muliLary 	discp1irre, 	durjvm(jorr 	•nrd 	hardstiij 	in 

Liid mr:uos 	would 	it 1 ml) 	illPi - tl. 1 	0 	C, I ..1 12 	 Ally, 	ioL 	higher 

allowances 	in 	the 	caje 	uL 	A -ssam 	Ri.i:le 	)II 	the 	iaioyy 	of 

otiie- Central 	Plice 	Urgarri:rJL ions. 

-T 9. There 	is 	no 	ground 	foryeLL i.ny 	away 	f row 	deny i rig 

the 	benefit of 	higher 	pay 	on 	tire 	score 	of 	qualiicat ion. 

- 	-. That e 	person 	w.r I hoot: 	the 	q ua.I .1 	ico t ion 	of 	[UI 2 	• i 

eligible evenapplies 	to 	A3srn 	1if1e5•r1ce 	Assarn 	Rifles 
t 	,...- 

• so insists 	for 	a 	i)iplorna 	ill 	Nuus.unq 	I t - mirr 	a 	r:ecoyrrrsu(l 
jr  

To 	get 	hc 	i)ipioirn 	in 	Nursing 	as 	per: 	the 	Nursing 

c 1 	Act 	one 	is 	to 	possess 	the 	quoliti - catiou 	of 	1012. 

rf lering 	all 	aspects 	wc 	are 	of 	the 	opinion 	that 	the 

cants 	who 	were 	engaged 	to 	nurscs wounds 	ned 	not 	be 

'kept to 	purse 	hurt 	IceJi rugs. 

I 1 0 ,. 1' or 	a 11 	tile 	ULI; ,  q p11 • 	. I - 	t,l 	, I 	. 	 .•' .1 

	

... 	 •.v'i 	 eI. 	U)1UU 

parajra ph 2 i n I to cut i r.i I y ml: the i wpuyirod order: d a Led 

6.3.2002 and direct: the respondents to consider afresh the 

case 1 of the applicants -and assuage their grievances and 

provide a healing touch. The respondeuts are accordingly 

directed to consider Lire Case 0 l: the-- •ippJ iceurut:s rr the 

I igirt of tire- observations made expedi.t: I ously preferably 

within two nuorutha from Lhr. dOLE) o.: trecei pL ml the order. 

The resonderuts are a [so di roctwi to Lake a fresir look 

	

it Lire waiter ci: eJ imwa.rn;e.' 	rmi.rr. red LI,) in par,oqrepir .3 ml 

tire iorder'daLed 6.3.2-002. 	 ILI 

- 	S 



/ 	

The application js allowed : 

	

:xtent indicated. There 

shall, however 1  be no order as to costs. V 
,. 
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II 	 '51 	irita Arfii 

r 

• 	--nkm 
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' I 	
A N 

No II 27014/9/2001 PW 
• 	 Government of India 

.7, 	
. 	 r.11nisiry of 1 tonic AufaIr, 	. 	. - 

• ?4I ek,Ncw 1)clhi-I 10 001. 

I 	
2005. 

To 

(icneral, 
 

/ 	
Shi1lmg79 11 	

, ) 

: 	

Upgrndi uon of pay scaic of Staff Nur* 

• 	 j 	
I am directed to refer to this Ministr , 'IeU0f even number dated 05,1.2005 and to 

	

• I 	say that Nursing Staff may be given following pay ca1cs: 

Sistcr 

2. 	1 he N :ing Staff is entitled for following allownceS 

0 SI. I.Allowances 	 Existing Rate flcviscd Rote 

Nui'si'g AlIowiiiCC 	mr. Nurc4 Its. I 50/' p.m. 	Rs.300/-P.m. 

-- 	____: L_.-.---. 	.... 
Uniform Allowance (for Nurses R.I500 p.a. 	Rs.1500/ - 	pa. 

LW~ashing 

	

•• 	
uptoOl.S.97 	and 
Rs,3000/- pa. w.c.f. 
01.8.97..  

	

owance (for Nurses Rs.ÔC/-p.ni. 	Rs.75/ - 	p.u. 	upto 

 I 	
01.8.97 and. Rs.l50/- 
n.m. w.c.f. 0l8. 

 -lowance (for othci Rs.30/-p.rn. 	Rs.6O/- p.m. 

Sta 	 __ 

. 	 3. . 	
These allowances shall be admissible subject to the condition laid down vidc Icitci' 

No.11.270 l2/6/99-PF.1/PF ,ll(Voi.1l) dated 7 October, 2004. 

4, j 
This issues with the concurrence of Ministry of Health vide their Il) No,57/1 1MS/25 

dated 18,01.2005.: 

I' 	
5. 	This 5upeccdcs this SecreUtrifli s kuci tf even nundwi' datcd 

25Ih ,lnnuory, 2005. 

. 	

0 	 Yours faithfuUy, (/ 
/ 	• 	

• 	 J 	0 	 . 	

0 	 (,-' 

(Satish Chander) 
Section Qfliccr 

C py to:- 	LOAR for Information 	I • 

' 

0 	

[ 	
0 	 • 	 • 	 •••. 	0 	 • 	 '' 	

0 

0" 	

• 	 ••. 	 . 	, 	.. 



1 
The'Director General of Assaiti Rifles 

- -. 	Mhaiideshaiaya'Assatu Rifles 
0/0 the Directorate Getieral of A,ss.un Rifles 
Shillong. - 793011. 

('l'hrough proper channel) 

- Sub Application for lplementaiion of Rerised Pay Scale of sister/Staff 
Nuise etc. 

Sir, 
We have the honor to express our sincere gratitude and heartf'ul thanks for 

granting usthe enhaiced rate of allowances i.e,. Nursing allowances, uniform 
• allowances, fwashing allowances etc wef. 01-08-1997. 

Fiirthr sir, it i's regretted tc stale that the revised pa y  scale is going to 
implement ei. 1502 -05 as per the letter No. 1 1.. 1601 1/AlIce/A- LJ /Medi'2005 
dated 28-02k5. 

Thórfóre 'e would like to lay down a lew I ine.s Ir your kind consideration 
1 ha n, 1the £xtsthg scak ol pay ol SISRA /sld I nut s is Rs 5000- 000/4500-

7000,. Which is revisd to 5500 •- 9000/5000- 8000 wet'. 15-2-05 in Assam Rifles, 
instead of 01-1-196, which i not in accordance with other central Govt 

• . '. employees, jwho dras the revised pay scale wef 01-1 - I 9.96. For that revision of 
pay scale aid, allowances only, we, Mis. .Shanti Rana and 152 others approached 
the C.A.T. .36wahati Bench. O.A. No. 222 of 2002. based on 5th  pay commission, 
of which [ copy ot 11m LOUt t oi d i is attahcd Sn duc to thc dLlay in 
implementatipn e virtuallyin cur a heavy iinanck4l loss 1)011cc forth 

We 1 ei elot e i eqinst your hotior kindly to c msI lu ow appf iLat lOFt lot the 
-ih1ehuertatii ,ofie'ised pay scale wef. 01-014996.. If you kindly comply with 
dur request we duid: remain ever grateful to you sir,. 

fhaiking U, 

• 	 •e& 	 •. 	Ynirs IiiIhIiilly. 

1 . 	Sist.€r 	.Ainamina Alex 
2. 	Sistr 	EtherIsaec 

H 	StNiirs 	Jessy Varghese. 

1 i  

t' 	

,• 	 • 	
0 	 • 

hh 	IL 
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BEFORE THE CENTRAL AD 

is  
GAUHATI BENCH:3AUHATl 

ORIGINAL APPLICATIONJO 160R° 
• ''ch __•__J 	r 

Smt Annamma Alex & 77 Others 	 Applicant 

-t 
Versus 

Union of India & others 
	

Respondents 

In the matter of 

Written Statement submitted by the Respondents. 

The humble Respondents beg to submit the reply as follows:- 

That with regard to statements made in paras 1 to 4.5 of the Original 

Application, the respondents beg to offer no- comments being matter of 

record. 

That with regard to statements made in para 4.6 of the Original Application, 

it is submitted that Educational qualification in respect of Staff Nurse in 

Assam Rifles is Matric and Diploma in Nursing. Where as in Central 

Government Health Scheme basic minimum qualification required for staff 

Nurse is 10+2 with Diploma in General Nursing and Midwifery. Post of sisters 

is a promotion post bot-n Assam Rifles and Central Government Health 

Scheme. The criteria for promotion in Central Government Health Scheme 

is 5 years regular service in the grade of Staff Nurse and three years in the 

Assam Rifles. Since educational qualification at entry level in both the cases 

is different, pay scale similar to Central Government Health Scheme was not 

agreed to vide Ministry of Home Affairs Order No. 270 14/9/2001/PF/IV dated 

06th March 2002. However, the Ministry of Home Affairs vide their letter No. 

11.27014/9/2001-PF/lV dated 15 February 2005 has revised and upgraded the 

Pay and allowances of staff Nurse and Sisters of Assam Rifles inspite of 

being matric at the time of recruitment in comparison to Central Government 

Health Scheme where entry level educational qualification is 10 +2. 

Accordingly the pay scale of staff Nurse was revised to Rs.5000-8000/- and of 

Sisters to Rs.5500-9000/- with effect from 15 February 2005. - 

-j 

/ 
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A copy of the Ministry of Home Affairs Order No. 

27014/9/2001/PF/IV dated 06th  March 2002, is attached herewith as 

An nexu re-R-1 

A copy of the Ministry of Home Affairs vide theii letter No. 

11.27014/9/2001-PF/IV dated 15 February 2005, is attached 

herewith as Annexure-R-2 

That with regard to statements made in paras 4.7 of the Original Application, 

the respondents beg to offer no comments being matter of record. 

That with regard to statements made in para 4.8 of the Original Application, 

the respondents beg to state that the Assam Rifles Nursing staff have been 

granted revised pay scale of Rs.5500-9000/- and Rs.5000-8000/- to Sisters 

and Staff Nurses resjectively vide Ministry of Home Affairs letter 

No.11.27014/9/2001-PF/IV dated 15 February 2005 (Annexure R-2 refers). 

is further submitted that proposal for grant of arrears from 01-01-1996 hs 

been fwd to the Ministry vide this Directorate letter No. 11.16011/AlIce/A-

1/Med/2005 dated 20 October 2005 and the same is under consideration at 

the Ministry of Home Affairs. 

T'iF with regard to statements made in para 4.9 of the Original Application, 

the resi3ôndents beg to state that a case for higher pay scale and allowances 

had already been taken up with the Ministry of Home Affairs and same1  after 

due consideration1  hs been sanctioned with effect from 15 February ,  2005 

vide Ministry of Hdiriè Affairs letter No.11.27014/9/2001-PF/IV dated 15 

February 2005. Further allowances from 01 August 1997 have also been 

sanctioned (Annexure R-2 refers). 

That the statements made in para 4.10 of the Original Applibation are 

incorrect and hereby, denied. The respondents beg to state that the 

following allowances were granted vide Ministry of Homè Affairs letter No. 

1l.27014/9/2001-PF7l.1 dated 15 February 2005 . 	 . 

Nursing Allowance @ Rs.300/-p.m from 01 August 1997 

Uniform Allowance @ Rs.1500/- p.a upto 01 August 1997 and 

Rs. 3000/-p.a from 01 August 1997. 

Washing allowance @ Rs.75/-p.m upto 01 August 1997 and 

Rs.150/-p.m from 01 August 1997. 
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Further Ministry of Home Affairs vide U.O. No.27012/6/99/PF.1/11 

(Vol.11) dated 05 September 2005 have rejected the proposal of revision of 

nursing allowance from Rs.300/- per month to 1600/- per month. 

A copy of the Ministry of Home Affairs U.O. No.27012/6/99/PF.1/11 

(Vol.11) dated '05 September 2005, is attached herewith as 

An nexu re-R-3 

That with regard to statements made in para 4.11 of the Original 

Application, the respondents beg to state that the applicants were given 

appropriate pay scales by Ministry of Home Affairs. 

That with regard to statements made in para 4.12 of the Original 

Application, the respondents beg to state that the Nursing staff of Assam 

Rifles were given upgraded pay scale vide Ministry of Home Affairs letter 

No. 11.27014/9/2001-FF/IV dated 15 February 2005 (Annexure R-2 refers). 

That they have subhiitted petition for arrears of pay with effect from 01 

1996 	same is under consideration at the Ministry of Home 

Affairs. 

,,yTh'at no comments are offered with regard to statements made in para 

4.13 of the Original Application. The respondents however beg to state 

that the pay scales of Railways Nursing staff and that 'of Central Police 

Organizations are different and cannot be equated as they are sanctioned 

by different Ministries. It is further submitted that comparison with Central 

Police Organizations/other organizations including Railways is unfounded 

and no parity can be drawn for the purpose of emoluments between the 

holder of the same post from different streams since the work 

environment, job profile and different employability conditions render the 

two appointments incorrioärabte. 	More over' the applicants having 

accepted the employment on the laid down terms, conditions and 

qualifications in terms of the Recruitment rules governing the subject are 

barred by law of estoppel to question their appointment and pay at this 

stage. 

That with regard to statements made in para 4.14 of the Original 

Application, the respondents beg to state that based on the directions of 

the learned tribunal dated 16 August 2001 in OA No.24/2001, the staff -- 
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nurse and sisters were granted higher pay scale from Rs.4500-7000/- to 

5000-8000/- and from Rs.5000-8000/- to Rs.5500-9000/- respectively vide 

Ministry of Home Affairs letter No. II.27014/9/2001-PF/lV dated 15 

February 2005.(Annexure R-2 refers) 

	

11. 	That with regard to statements made in para 4.15 of the Original 

Application, the respondents beg to state that the applicants were 

appointed to a post where in the entry level educational qualification was 

matriculation. The fact that they possessed higher educational 

qualification is not relevant. Having accepted the terms and conditions at 

the time of employment they are no'' barred by the law ofestopp& to 

agitate the said issues now. 

	

12. 	That with regard to statements made in paras 4.16 and 4.17 of the 

Original Applicatibñ, the respondents beg to state that Minimum 

qualification as per the Assam Rifles (Medical Staff) Recruitment Rules 

prescribed for the post of Staff Nurse are as under :- 

Matriculation or equivalent. 

Diploma in Nursing from recognized Council, and, 

Must have working knowledge of Hindi. 

Further Sisters are promotional post in Assam Rifles and Staff 

Nurses with 3 years regular service in the grade become eligible for the 

same. Further, in terms of recruitment Rules prescribed for the post, 

educational qualification of an individual does not count for higher pay 

scale, what is relevant is the educational/ profesional qualifications 

prescribed in its existing Recruitment Rules for the post. 

A copy of the relevant portion of the Assam Rifles (Medical Staff) 

Recruitment Rules is attached herewith as Annexure-R-4 

	

13. 	That with reference to the averments made in para 4.18 of the Original 

Application, it is submitted that pay and allowances of Nursing staff of 

Assam Rifles have been revised after due consideration by the 

Government. In this connection also refer to Para 1 of this written 

statement. Further due to difference in educational qualification (i.e the 

higher standard of education (10+2) at entry level of nursing staff of 
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Central Government Health Scheme ) the pay scales applicable to Central 

Government Health Scheme cannot be granted to the nursing staff of 

Assam Rifles whose educational qualification is lower (i.e. matric or 

equivalent). 

That with reference to the averments made in para 4.19, the deponent herein 

begs to submit that the case was examined by the Government and after due 

consideration rejected the same vide their order dated 06 March 2002 

(Annexure R-1 refers). 

That with regard to statements made in paras 4.20 and 4.21 of the Original 

Application, the respondents beg to offer no comments being matter of 

record. 

That with regard to statements made in para 4.22 of the Original 

Application, the respondents beg to offer no comments being a matter of 

record. 

That with regard to statements made in parà 4.23 of the Original 

Application, the respondents beg to state that the applicants have been 

granted appropriate higher pay scale and allowance with effect from 15 

February 2005 and 01 August 197 rpectivelyvide ministry of Home 

Affairs letter No 11.27014/9/2001-PF/IV dated 15 February 2005 (Annexure 

R-2 refers). Further grant of 	arrears with effect from 01-01-1996 is 

under consideration at the Ministry of Home Affairs. 

That with regard to statements made in para 4.24 of the Original Application, 

the respondents beg to state that based on representation of June 2005, the 

matter has been refrred to the Ministry of Home Affairs for consideration of 

grant of revised py scale with effect from 01 January .1996 vide this 
0 

Directorate letter No. lI.16..Qji.LAlice/A-1JMed/2005 dated 20 October 2005 
- -------- -. - 

and the same is under consideration at the Ministry of Home Affairs. 

That with regard to statements made in para 4.25 of the Original 

Application, the respondents reiterate that the application of the revised 

pay scale in terms of impugned letter is prospective since it does direct 

their retrospective aplication. It is further submitted the representation of 

the Applicants regarding grant of resed pay scales wef 01.01.1996 is 

under consideration of the Ministry of Home Affairs. 



-6-  	
11  

That no comments are called for with regard to statements made in para 

4.26 of the Original Application. 

That with regard to statements made in para 4.27 of the Original 

Application, the applicants be put to strict proof thereof. It is further 

reiterated that the issue of grant of higher pay scales with effect from 01 

January 1996 is under conskieraUon by Ministry of Home Affafts. 

That the statements made in para 4.28 of the Original Application are 

repetitive and have adequately been commented upon in the preceding 

paragraphs. 

In reply to Para 5.1 it is submitted that there is no recommendation in the 

applicants to grant them pay scale at par with Nursing Staff working in 

In reply to para 5.2 it is submitted that the criteria for promotion in Assam 

Rifles nursing services and Central Government Health Services being 

different besides the educational qualifications at entry level being 

different, neither par.itywas recommended by the 5 t h Pay Commission nor 

accepted by the Government. 

In reply to para 5.3 it is submitted that the criteria for recruitment and 

prbti9otion from nursing staff in the Assam Rifles and other Central 

Government Health Services being different, the disparity in pay scale did 

not violate Art 14 and 16 of the constitution. 

In reply to para 5.4 W  'arid 5.5 it is submitted that the contention of the 

petitioner is misplaced and erroneous. It is submitted that the revised pay 

scales has been granted by the government from the date of issue of 

order prospectively except for the allowances. The same has been done 

keeping in view the reconthendation of the paycommission to double the 

rate of allowances. It. is reiterated that the pay commission has not made 

recommendation to grant parity of pay scales to Assam Rifles Nursing 

personnel with other Central Govt nursing staff. Thus, 

revised pay scales with effect from 1 .1 .96 is not tenable in law. 
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In reply to para 5.6 the contention of the applicant is denied since 

allowances as sanctioned by the Govt have been allowed by the 

answering respondent. 

In reply to para 5.7 to5.9 it is submitted that in deferéce to the order of 

the Hon'ble CAT the respondent authority have after due application 

have granted the revised pay scales and the orders have prospective 

application except to the extent specifically mentioned in the impugned 

order. That  no ground in law has been made out and the application as 

such is liable to be dismissed. 

In reply to para 7 it is submitted that the same is being formal submission, 

the deponent offer no comments on the same. 

In reply to para 8 and 9 it is submitted that no ground has been made out 

for grant of any of the relief as prayed for by the applicants and the 

application is liable to be dismissed. 

That the averment made in para 10 and 12 of the Original Application 

being formal submission no comments are made by the answering 

respondent. 

That the averment made in para 10 and 12 of the Original Application 

being formal submission no comments are made by the answering 

respondent. 

That in view of the facts mentioned herein above it is humbly prayed that 

the present Original Application is not bonafide and is not legally 

sustainable and is liable to be dismissed with cost. 
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VERIFICATION 

I, Major S Saloojo, S/o Gp Capt SC Salooju aged about 38 years, rio 

Laitmukrah, East Khasi Hills bistrict Shillortg and competent officer of the 

answering respondents and I have been authorised to file written statement on 

behalf of respondents do hereby verify that the statement made in paras 

are true to my knowledge and those of the paras 

I J-1 2, 	. 	being matters of record are true to my information 

derived there from which I believe to be true and the rests are my humble 

submissions before this Hon'ble Tribunal. 

And I sign this verification on this 	day of 	2006 at Guwahati 

• 	
-, 	 Ara O5Z! 

Hc DGi-R, Shi11oii. 7° 1011 
rrT 
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Ma1ad'h1,aya Msarn Rifles 
Directorate General Assam Rifles 
Shillong- 793011 

Mar 2002 

BY Ms SHANTI RANA, •TAFF NURSE 
D 137 0THRS Vs UOI IN CAT GUAHATI bENCH FOR 

GRNT' OF H.GHER PAY SCALES AND OThER ALLQWAi\CES. 

Further to our sig No A 3230 dated 14 Mar 2002. 

A copy of Govt of Indian Ministry of Home Affairs order No 
27014/9/2001/PF.IV dated 06 Mar 2002 is. fwd herewith for your 
info and necessary action plase. 

/ 

1/ 

(IN Singh) 	- 
Lt Col 
AD (A) 
for DG Assam Rifles 

tO - 

LNedThranch 

Legal Branch 

/coY/ 
No 27014/9/2001/PF.IV 
Government of India ' 

Ministry 'of 'Home Affairs 

North Block9 New Delhi 
Dated 6th March 2L02 

ORDER.  

Sub 	O.A No 24/2001 filed hy'Ms Shànti Rana 9  Staff Nurse and 
137 otrs Vs, 001 in CAT Guwahati Bench for grant of 
higher pay scales and oti"ier allowances. 

Ref 	Order 'datd 06.09.2001 of' Mr justice DN Choudhary, Vice 
Chairman' an•• Mr"K}c .Sharma9 Administratie Member of 
Central dministrative' Triounal, Guwahati E3ench. 

In compliance with the order dated 06.09.2001 of. the Guwahati. 
'Bench of the Central Administrative Tribunai. in 0.A No 24 of 2001 
fild by Ms Sharti' Rana and' otners' Vs Union of India, it is 
hereby informed that the orders of the Court have. been considerQ 
very carefully by the Government. 

41 
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NNO 

2. 	I iJfl dirccti to 5d/ triat it is r 	p'bl3 t 	 o Ohio 
upgra t c: 	 p 
Rifles at 	iicfl th:,t ot nursing staff in the Central Government 
1-1,R 1 th Sar.'e - 	.. 	ol-1ov;ing gr ounds 	- 

(1) . Educational qualification in respect of Staff Nurse in 
ASlem Rif :L 	Is 1latrijc and diploma in Nursenq from RcogriIsed 
council eS er toe Recruitment Rules:. vnIhereas in aol-iS.. 
educa 11- i'on-1 guiificstior of Staff Nurse is 10+2w ith diploma 
10 EJOiierOJ. nursing and midwifery. Since there is rissirnilarit 
in JdUC:t!01i51 qualification of staff nurse of Assem Rit1s 
(pa'.: scale of 't..45u0-•7000/.-), 	rant of pay scale of 'a50O0 
8060/. of stft nerse of CGHS is not possible for Staff Nurse 
of .s•--a Rjfls. 

(ii) post of sitor is a promotion post both 
ani 6GA5. The criteria of promotion in CGHS 
service in the gr;tde of Staff nurse whereas i 
The qualifying service is 3 years in th grad 
Since, the educational qualification at entry 
Nurse is not simi.lar and qualifying service i 
pay scale of CGHS for the post of sister i.e. 
cannot be granted to sisters of Assani Rifles 

in Assam Rifles 
is 5 yearS regIl1L 

a ±ssam Rifles 
of Staff Nurse. 
level 	Staff 

s also not similar 
Rs. 5506-900L 

(Rs. 500C-8000). 

(iii) There is no scific recoanendatien for grant of pay 
parity betvecri nursing staff of jR and the nursing staff of 
other eantral Govt Organisations. 

3. 	As far as llu.ijnces (Nursinc, 	Washing Allowance 
and Uniform Allcwence) to the nursing staff of 2R is concerned.. 
the matter was consid'rad in consultation with Ninistry of Finance. 
The nursino personnel of Assam Riflts had not been given these 
1owancs t 	with the allowances avalbl to the uurslnq 

personnel working in othr Cei.tral Government Hospitals aVefl prior 
to the 5th cpci The 5th cpc (specifically) had recommendd 
doubling of the existing rates of these allowances without 
recommending thit toe pay scales and allowances of tOe nursing 
staff working in seam RIfls should be brought at par with the 
nursing personnel of other central Government OrganiSatiOns. 
Hence doubling the existing rate of these three alioance9 in 
case of nursing p.rsonuei of Assam Rifles would be in full 
conformity vith the recomittridations of the 5th GPO in this tard 
It has accordingly been decided, In consultation with MOF.. to 
grant Nersina A1lcance 122,  Rs.150/- per month; Uniqri Ailow:ince 
@ Rs. 400/ 	er arinuni and washing Allowance @ Pa. o/- pu.r month 
wef 1.8.1997. Tho rate of Uniform Allowance for toe year 1997 
may be adjusted proportionately for this purpose. 

x x x 
(Rakesh K Gupta) 
Director (Police Finance) 
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7 To 

No .11.270141912001 
Government of India 

MinistIY ofilome Affairs 

North Block, New eIhI-11° 001. 
- 	Dated,the February,2005. 

Is-It,.  

The Director General, 
Assalfl Rifles, 
Shil1ig-793 011. 

Sub: Upgradatiofl of pay scale of Staff Nurses. 

E 	su, 
letter of even number dated 	.1.2005 and to 

I am directed to refer to this Ministry's pay sca1es  
say that Nursing Sta ff may be given following 

Pay Scale  
(. 1: 	Si. No. 	Post -. 

.5500-9000/ 
2. Sister 

The Nursing Staff is entitled for following allowances:- 2. 

si. 
Existing Rate 	ReviSed Rate 

Allowances 
No., 
i. Nursing 	Allowance 	(for 	Nurses - Rs.1S0/- p.m. 	Is.300/PJTh 

 
oni 
Uniform Allowance 	(for Nurses Rs.1500 p.a. 	Rs.1500I- 	p.a. 

uptoOl.8.97 	and 
only) Rs.3000/ 	p.a. 	w.e.f. 

01.8.97. 

 Washing Allowance (for Nurses Rs.601-P.m. 	 p.iii. 	upto Rs.751 
01.8.97 	and 	Rs.ISOI- 

only) .m. w.e.f. 01.8.97. 

 Washing 	Allowance 	(for 	other Rs,30/-P.m. 	Rs.601- p.m. 

arnnn C & D Staff) 

3. 	
These allowances shall be adutisSible subject to the con&tiofl lald do 

	vide letter 

No.II.27012/6/9910 	
dated 7' October, 2004. 

4, 	This jsuues with the 
COnculTence of Minist of Health vide their ID No.57/PMS/2

00S 

dated 18.01.2005. 
This supercedeS this Secretiat'S letter of even number dated 25th Januaq, 2005. 

Yours faithful - 
(Satish Chander) 

L- Section Officer 

Copy to:- 	LOAR for Information 	 / 
y' 	/' 
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MINISTRY OF f101VEEAFFM1 

New Delhi, the 4th July, 2001 

C.S.R. 390.—In exercise ofthepOWers coierredbY theproViSo toarticle309 of Oie Constil.U110fl, the Presid1t 

hereby makes the following rules furtherto amend the AssamRffles (Medical Staff) Recminfle1ltR11, 1980, namely 

(&) These rules may be c
ailedthe Assant Rifl.es (Medical Stall') Recruitment (A ndmenl)ru1S, 2001. 

(ii) They shall come into force onthe date o
ftheirpubliCatio0 lathe Official Gazelle. 

in the Assarn Rifles (Medical Staf.t) Recruitment Rules, 1980 

(1) After rule] the foilowiiig shall be added namely :- 
prpided that alithe direct recmitfllelii against any post included in the Schedule 

to  these rules, in the 

future, shall be done inthe combatised capacity." 

2) For the Schedule the followings chedule shall be substiluted, namely :- 
"ScREDULE 

Name of the Number of the Classificatioll 	
Scale ofpi'Y . Whether selec- Age limitfor threctrecflJ 1  

poSt 	post 	
tioti or 11011- 

selection 	

I 
1 Sister 	30* (2001) 	General Centiai 	Es. ,U00-l50 	Non-selection Not applicable 

* Subject to 	Service Group 'C' 8000/- 
variatIon 	Non-Gazetted, 
depending 	Non_MiiiiSterial 
on workload. 



/ 
I 

JtIiertethJ of 	Educational and other qualification 	Whether ageand educational Period of probation 
dded year of service required for direct recruits qualification prescribed for 	if any 1LhnissibIe 	 direct recruits will apply in 

the case of promotees 

Not applicable 	Notapplicable 	 Notapplicable 	 Not applicable 

Method of recruitment 
whether by direct re-
cnii tinent or by promo-
ion or by deputation/ 

absorption and percen-
age of tue vacancy to 

he fitled by various 
iire!bods. 

In case ofrecruitment by 
prolnotion/deputation/ 
absorption, grade from 
which proniotionldepu-
tation!absorption to be 
made 

If a DPC exists what is its 
composition 

Circumstances hi 
whichlJPSCjstobe 
consulted in making 
recruilmeni; 

SO 

11 	 12 

By promotion 	Promotion 

Staff Nurse with 3 years 
regular service in the grade 

13 

Departmental Promotion Committee 

Deputy Director —Chairman 
General 
A.SSLIm Rifles 

Director (Adnrn,) —Member 
Directorate General 
Assain Rifles 

(ui) Deputy Director —Member 
(Medical) 
Directorate General 
Assam Rifles 

14 

Not applicable 

2 3 	 4 5 	 6 
Iafl 	117* (2001) General Ceuftal 	Rs. 4 00-125- Non-selection 	25 years (relaable upto 35 

NurseSubect to Seivice Group 'C' 	7;000/- years in case of Govt Servants) 
variation. Non-Gazetted, The crucial date for determin- 
depending Non-Ministerial ing the age limit will be in each 
on workload, cases be the last date for receipts 

of application from the candi- 
dates in india (other than 
Andamini and Nicobar Islands 
and Lakshadweep). In respect of 
posts, the appointment which 
are made through employment 
exchange, the crucial date for 
determining the age limit will be 
in each case be the last date upto 
which the employment ex- 
changes are asked to submit the 
names. 



I 
9 

8 	 . 	9 	 it) 

Not applicable Matriculation or equivalent 	 Not applicable 	 2 years 

Diploma in Nursing from the 
recognised Council 

Must have working knowledge 
of Hindi  

11 12 13 14 

Direct recruthuent 	Not applicable Not applicable Not applicable 

2 3 4 	 5 6 

3. Civilian 2* (2001) General Central For Diploma JiJer 	Non-selection 25 years (relaxable upto 35 

Compouiider *Subj ect to Service Group 'C' Rs. 4,000-100-6,000I- years in case of Govt Servants). 

(Pharmacist) variation Non-Gazetted, For CertifIcatciL The crucial date for determin- 

depending Non-Ministerial Rs. 4,000-100-6,000/- 	, ing the age limitwill be in each 

oti workload. casesbethelastdatefOrreceiPts 
of application from the 
candidates in India (other than 
Andaman and Nicobar Islands 
and Lakshadweep). In respect 
of posts, the appointment 
which are made throi,igh 
employment exchange, the 
crucial date for determining 
theagelimitwiibeifleach 
case be the last date upto 
which the employment 
exchanges are asked In submit 
the names. 

7 	 8 

Not applicable 	(1) For Diploma holder 	 Not applicable 	 2 years 

Matric or equivalent with 
Diploma in compoundersliip 

(ii) ForCertifcateholdCr 
Non-matric or equivalent with 
certificate in compouiidership 

	

ii 	 12 	 13 	 14 

Direct recruitment 	Not applicable 	 Not applicable 	 Not applicable 

	

4. Midwifel 	2* (2001) 	General Central 	iviatric 	 Non-selection 25 years (relaxable upto 35 

Auxiliary 	* SubI ect to 	Sei!vice Group 'C' Ps. 4000-100-600Q/- 	 years in case of Govt Servants). 

Nurse 	variation 	Non-Gazetted, 	Non-Matric 	 The crucial date for determin- 

depending 	Non-Ministerial 	Rs. 3050775-3950- 	 ingthe ageliimtwillbe in each 

on workload. 	 804590/- 	 cases be the last date for receipts 



V 
	 It) 

2 	3 	 . 4 	 5 	 6 

of application from the candi-
dates in India (other than 
Andaman and Nicobar Islands 
and Lakshadweep). In respect of 
posts, the appointment which 
are made through employment 
exchange, the crucial date for 
determining the age hmit'will be 
in each case be the last date upto 
which the employment ex-
changes are asked to submit the 
names. 

7 	 8 	 9 	 10 

Not applicable 	Midwifery Certificate from Govt 	Not applicable 	 2 years 
recognised institution. 
Manic or equivalent foimathc scale. 
Non-manic or equivalent for non- 
matric scale. 

11 	 12 	 13 	 14 

Direct recruitment 	Not applicable 	 Not applicable 	 Not applicable 

2 3 4 5 	 6 

5. \/eterinary 	31*(2001) General Cenimi ForD1omaiio1der Non-selection 	25 years (relaxable upto 35 
Field 	*Subject to Service Group 'C' Rs.3200-85-4900/- yearsincaseofGovt Servants). 
Assistant. 	variation Non-Gazetted, For Ceitificate holder The crucial date fordetemün- 

depending Non-Ministerial Its. 3050-75-3950- ingthe age limit will be in each 
on workload. 80-4590/- casesbe the last date for receipt 

of application from the candi- 
dates in India (other tha.ii 
Andanian and Nicobar islands 
and Laks.hadweep). In respect; of 
posts, the appointment which 
are made through employment 
exchange, the crucial date for 
determining the age limit will be 
in each case be the last date upto 
which the employment ex- 
changes are asked to submit the 
names. 

7 	 8 	 9 	 10 

Not applicable 	For Dipiomaholder 	 Not applicable 	 2 years 
Mairic or equivalent with Diploma 
certificate in \Teteijjjy  Science 

(ii) For Certificate holder 
Non-rn atric or equivalent with 
certificate in Veterinary Science. 

ii 	. 	 12 	 13 	 14 
Direct recruitment 	Not applicable 	 Not applicable 	 Not applicable 

0 



( 
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I- 

ii 
Z 3 	 4 5 6 

TL Fto' 	1 * (2001) General Cenlial 	Rs. 3,200-854,900/- Non-selection 25 years (relaxable upto 35 Assistant 	*Subject to Service Group 'C' yearsincaseof Govt Servants). 
variation Non-Gazetted, The crucial date for determin- dep ending Ton-Ministeria1 ing the age limit wilibe in each on woridoad. cases be the last date for receipt 

of application from the candi- 
dates in India (other than 
Andaman and Nicobar Islands 
and Lakshadweep). In respect of  
1)0 sts, the appointment which 
are made through employment 
exchange, the crucial date for 

- determining the age limit will be 
. in each case be the last date upto 

which the employment ex- 
changes are asked to submit.the 
names. 

7 8 	 . 9 10 
Not applicable 	Maric or equivalent with Diploma) Not applicable 2 years 

Certificate of Laboratory Assistants 
course from Govt. recogitised insti- 
tution. 

ii 12 13 14 
Direct recruitment 	. Not applicable 	 Not. applicable Not applicable 

2 3 	 4 	. 5 6 
7. Aya 	60" (2001) Genenil Central 	Rs. 2550-55-2660- Non-selection 25 years (relaxable upto 35 

*Subi ecl to Service Group 'D' 	60-3200/- . years in case of Govt. Servants). 
variation The crucial date for detenuiii- 
depending ing the age limit will be in each 
on workload. ,. cases be the last date for receipt 

of applicalion from the candidates 
in India (other than Andarnan and 
Nicobar 	Islands 	and 
Lakshadweq). Jnrespectofposts, 
the appointment which are made 
through employment exchange, 
the crucial date for determining the 
age limit will bin each casebethe 
last date upto which the employ- 
ment exchanges are asked to 
sub:mit the names. 

9 	 10 

Not applicable 	Middle school standard or equivalent 	Not applicable 	 2 years 
with one year experience in the trade. 
Qualification regarding experience is 
relaxable at the discretion of the corn-
petent authority in the case of candidate 
belonging to the SCIST, if at any stage 
of selection the competent authority is 
of the opinion that sufficient number of 
candidates Jbrom. that community possess-
ing required experience are not likely to 
be available to fill up the vacancies re-
served for them. 



00 

11 12 

l)ircct recruitment 	Not applicable 

12 
13 

Not applicable 

14 

Not applicable 

4 

8. Female 	95* (2001). 	General Ceninil 	Ps. 2550-55-2660 
Attendant *Subject to• Service Group D 60-3200. 

variation 
depending 
on workload. 

5 	 6 

Non-seleCtiOn 25 years relaxable upto 35 
years in case of Govt. Servants). 
The crucial date for determin-  
ingthe ageimitwilibe in each 
cases be the last date for receipt 
of application from the candi-
dates in India (other than 
Andaman and Nicobar islands 
and LakshadW eep). in respect 
of posts, the appoiiltifle11t .wlti 
are made through employllient 
exchange, the crucial date for 
determining the age limit will be 
in each case be the last date upto 
which the employflieltt ex-
changes are asked to submit  the 
names. 

10 
years 

14 

ta.1)pI,bie 

35 years 

10 

2 yearS 

9 
7 	 8 

with one year experience in the irade. 
Qualification regarding ecperieuce is 
relaxable at the discretion of  the coin-
petent authority in  the case of candidate 
belonging to the SC/ST, if at any stage 
of selection the coinpetefl.t authority is 
of the opinion that snfficieiit111Jfir of 
candidates froinihat comrnl]iiitY possesS-
ing required experience are not likely to 
be available to fill up the vacancies re- 
senred for them. 

12 
13 

11   

Direct recruitment 	Not applicable 	
Not applicable 

	

o)• Female 	6'4 (2001) 	Genend Central 	Ps. 2550552660- 	NonSelecti0fl 

Sweeper 	* Subject to 	Service Group D 60-3200. 
v an at on 
depeiiditlg 
on workload. 

-- 

	

.7 	 8 

14 
13 

Direct  [F. No. 145028/49I2000-Pers-11 
S.C. SAKSENA, Desk Officer 

publishedinthe Gazette of dia, vide GSRNO. 202, dated the 22nd Febnia, 1981 - 

Note :—The pncipal Rules were  

MGIPRRNO2243 HA/2001200 
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O.A. No. IE,O /2006 - (j 	c) 

Mrs. Annamma Alex - 
, 0 

 -vS - - 

U.O.I & ORS 

REJOINDER TO TUE WRITTEN STATEMENT FILED BY TUE RESPONI)ENTS. 

That the applicants hagone through the written statements flied by the respondents and 

understood the contents thereo! 

That before submitting replies to the the statements in the written statement applicants humbly 

submit that the respondent are working in total disregard of the judicial process and have 

been working on the issues which have been already decided by this Hon'ble Tribunal. 

That in reply to statements in ai -2  to 5 of the written statement the applicants beg to 

stale that the position has been decided by this 1-lonhle Tribunal in OA No. 222/02. The 

applicants are entitled to the scales prayed for with retrospective effect. 

That in reply to statements in para 6 and para 14 of the written statement the applicants 

state that the applicants have not agitated for the matter of allowances in the present O.A. 

and reserve the right to agitate the same by a separate O.A. 

That in reply to statements in Paras 7, 8, 9, 10. 11. 12. 13. .15. 16. 17 and 18 it is stated 

that the matter has already been decided by this 1-Ionble Tribunal in O.A. 222/02. For delay 

oithe respondents the applicants cannot be denied the legitimate scale of pay with retrospective 

e 11ct. 

That in reply to statements in para 19 of the written statement it is stated that the applicants 

are entitled to the scale of pay of 4th and 5th pa commission from the respective dates 

of implementation of the recommendations. 

That in reply to statements in para 21 to 25 the applicants reiterate the statements in the 

pr.cccding paragraphs of this rejoinder. 

That the correctness of the statements in paragraph 26 of the written statement is denied. 

The applicants have been denied the 4th and 5th P.C. scale arbitrarily and it is reiterated 

that they arc entitled to the same. 

That in reply to statements in pam 27 and 28 the statements in the preceding paragraphs 

are reiterated. And the applicants submit that this deserves to be allowed with cost. 
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VERIFICATION 

I Smt Annamma Alex applicant no. I in this O.A. aged about 	... years, wife of 

.....working as Stall' Nuse in Assam Rifles do hereby vcnly that statements made 

in Para I to 9 arc true to my knowledge and belief. I have been autliorised by other applicants 

to sign this verilcation on their behalf which I do accordingly and I have not supressed any material 

facts. 

AND I sign this yen Ikation on this 	th day of February 2007 at hUor 

Date: 	 Signature 

oil- 

LI 

17 	 - -- 	- 	- 
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ADMINISTARTIVE TRIBUNAL 

TI BENCH: GAUHATI 

 

 

LICATION NO 160 OF 2006 

Applicant 

Versus 

Union of India & others 
	

Respondents 

In the matter of :- 

Reply to Rejoinder submitted by the Applicant. 

The humble Respondents beg to submit the reply as follows:- 

,, 

That no comments are clled for in reply to the statement made in para 1 of 

the Rejoinder Affidavit. 

That the averment made. in para 2 of the Rejoinder Affidavit are denied and 

the applicants be put to strict proof thereof. 
L,. 

That in reply to the averment made in para 3 of the Rejoinder Application, it 

is respectfully submitted that the issue of payment of revised scales with 

retrospective effect has not..been addressed in OA No 222/02. 

That the averment made in para 4, of the Rejoinder Affidavit is false, 

misleading and categorically denied. It is submitted that the issue of 

allowances was agitated by the applicants in para 4.10 of OA No 160/2006. 

Further the averments made in paras 2,5, and 6 alongwith Annexures R-1, R-

2 and .R-3 of the Wrftten Statement are reiterated. 

That the averments made in para 5 of the Rejoinder Affidavit is false, 

misleading and denied. It is reiterated that the issue of payment of revised 

scales with retrospective effect has not been addressed in OA No 

222/02.The applicant be put to strict proof thereof. The averments made in 

paras 7,8,9,10,11,12,13,151'6,17 and 28 of'theWritten Statement are 

reiterated. 	 ' ' 
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6. 	That with regard to the averments made in para 6 of the Rejoinder 

Affidavit it is respectfully submitted that the Ministry of Home Affairs vide 

letter No.11.27014/9/2001-PF.IV dated 21 .3.2007 has accorded approval of 

competent authority for sanction of following pay scales to the Nursing 

Staff to Assam Riffrs with effect from 01.1.1996 notionally, however, 

actual benefits will be extended with effect from 17.1.2005:- 

Ser Posts 
No  

Pay scales 

 Staff Nurse Rs. 5000-8000/- 

 Sister Rs.5500-9000/- 

The Nursing Staff is entitled for following allowances:- 

Ser Allowances Existing Rate Revised Rate 
No  

 Nursing Allowance Rs.150/- p.m. Rs. 300/- pm w.e.f 01 .8.97 
(for Nurse only)  

 Uniform allowance Rs. 1500/- o.a. Rs. 1500/- p.a. upto 01 .8.97 and 
(for Nurse only)  Rs. 3000/- p.a. w.e.f. 01.8.97 

 Washing Allowance Rs. 60/- p.m. Rs. 75/- p.m. upto 01.8.97 and 
(for Nurse only)  Rs. 150/- p.m. w.e.f. 01 .8.97 

 Washing Allowance Rs. 30/- p.m. Rs. 60/- p.m. 
(for other group C 
and D staff)  

Copy of Ministry of Home Affairs letter No.I1.27014/9/2001-PF.IV dated 

21 .3.2007 is attached herewith and marked asAnnexure R-5 

. That with regard to the averment made in para 7 of the Rejoinder 

Affidavit, the averments made in para 21 to 25 of the Written Statement 

are reiterated. 

That with regard to 'e averments made in para 8 and 9 of the Rejoinder 

Application, the statements made in para 26 to 28 of the Written 

Statement are reiterated. . It is submitted that in deference to the order of 

the Hon'ble CAT in, OA. 24/2001 the respondent authority have granted 

the revised  pay sces and the orders have prospective application 

exceptto the extent specifically mentioned in the impugned order. That 

no ground in law has been made out and the application as such is liable 

to be dismissed. 

That the Written Statement is made bonafide and for the ends of justice 

and equity. 

ic 



_) c- 
J 

3 

VERIFICATION 

I, Lt Col S Salooja, S/o GpCapt SC Salooja aged about 39 years, r/o 

Laitmukrah, East Khasi Hills bistrict Shillong and competent officer of the 

answering respondents and I have been authorised to file written statement on 

behalf of respondents do hereby verify that the statement made in paras 

are true to my knowledge and those of the paras 

being matters of record are true to my information 

derived there from which I believe to be true and the rests are my humble 

submissions before this Hon'ble Tribunal. 

a 

And I sign this verification on this the day of 	2007 at Guwahati 

.- 
u Col 

ID, 	Of9cer 

WQ
T)Il 

Pq793ll 

4 
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No.II.27014/9/2001-pF.JV 
Government of India 

Ministry of Home Affairs 

North Block, New Delhi-i 10 001. 
Dated, the 21 March 2007... To 

The Director General, 
Assam Rifles, 
Shilling-793 011. 

Sub: Upgi-adation of pay scale of Staff Nurses. 

Sir, 

In supersession of this Ministry's letter of even numbei dated 15.2.2005, 1 am 
directed to convey, the approval of competent authority for sanction of following pay scales 
to the Nursing Staff of Assam Rifles with effect from 01.11996 notionally, lioever ,  actual benefits will be extended with effect frOm 17.1 .,---- . . 

Si. No. 	 Posts 	. 	I 	Pay Scale 
(i) 	Staff Nurse 	 Rs.5000-8000/- 

Sister 	 . 	
. 	Rs.5500-9000/- 

2. 	The Nursing Staff is entitled for following allowances:- 

L L No. 
(i) 

Allowances 
Nursing Allowance 
(forNurses only) 

Existing Rate 
Rs.150/- p.m. 

Revised Rate 
Rs.300/-p.rn. w.e.f. 01.8.97. 

Uniform Allowance Rs.1500/- p.a. Rs.1500/- p.a. upto 01.8.97 and 
(for Nurses only) 

. Rs.3000/- p.a. w.e.f. 01.8.97. 
Washing Allowance Rs.60/-p.rn. Rs.75/- p.m.' upto 01.8.97 and 
(for Nurses only) Rs.150/- p.m. w.e.f. 01.8.97. (iv) Washing Allowance Rs.30/-p.m. Rs.60/- p.m. 
(for other group C 
&DStaff) 

These allowances shall be admissible subject to the condition laid down vide letter 
No.II.270 12/6/99PFJIPFII(VO1I1) dated 071h October, 2004. 

This issues  with the conculTence of Ministry of Health vide their ID 
No.57/PMS/2005 dated 18.1.2005. 

This issues with the concurrence of IFD of this Ministry vide their Dy. 
No.160/Fjn.II/2007 dated 07.3.2007. 

Yours faithfully,.. 

' 

(H. KamSua4thahg) 
Under Secretary to the Govt. of India 


